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An Act to consollda,té and amend the law relating to the govern-
nrent of the Air Force.

o

[18th . May, 1950)

BE it enacted by :Pariiameﬁ¢ as follows :—
o . . . -\ CHAPTER-I

\  PRELIMINARY

1. Short titles and commencement.—(I1) This Act may be ca.]led the Air
Force Act, 1950. E .

’ .
(2) It shall come mto force oh such date as the Central Govemment © may,
by not,lﬁcatlon in .the Official Gagette, appoint in this behalf. .

‘2, Persons sub;ect to th1s Act —The following persons shall be sub;ect t0
this Act wherever they may be, namely:—
(a) officers and warrant offiders of the Air Force;
(b) persons enrolled under this Act;
" (¢) persons belongmg to the ‘indlan Air Force Volunteer Reserve in the
circumstances specified in section} 83 of the Indian Air Force Volunteer Re-
, L+ -serve (Discipline) Act, 1939 (XXXVI of 1939); C
' (d) persons not otherwise subject to air force law, who, on active
.service, in camp, on the march, oriat any frontier .post speclﬁed by the
. Central Government by noblﬁcatlon in this. behalf are employed by, or are
in the service of, or are followers ofy or. accompany any portlon of the Air
Force

j 3. Termination o‘r‘ apphcat!on of the Act —Lvez’y person sub]ect to this Aect
under clauses (a) to (¢) of section 2 shall yemain so subjeet until duly retired,
dlsch'xroed released removed, dlsmlssed or cashlered from- the service.

4. Definitions.—In this Aet, unless the cbntext otherwrse requ1res, -
"(i) “‘active service’’, as applied to-a\person subject to this Act, means
the time during which such person— \
(a) is attached to, or forms partbi\of a force which is engaﬂed in
opera,tlovxq against an enemy, or &
i . 0 (b) s engaged.in air force operations in,-or is on the line. of march
: ‘:to a country or place wholly or partly\occupied by an’ eneiny, .or
(¢) is attacked to, or forms.part. ofia foree . which is in tmhbary
. v(oocupa‘tlon of any forelgn country, : ‘
Sy Caiveraf incliides acropla.nes ‘balloons; “kite ibhl}oo’ﬁs‘;f‘ airships,
gliders or other machlnes for ﬂylng, EEE N N S

, f N L
= 22,7 53, F A, el #-E7.




- (1id) “alrcrafb hateris ‘engines, fittings, guns, gear,
instruments or apparatu§ For {dorinectioh with aircraft, and any of its
eomponents and accessories and petrol oil, and any other substance used
for providing motive power for planes;

" incl) ;des any

(iv) “*Air Force’’ means officers’and airmen who by their commission,
warrant, terms of enrolment or“ofhérwise, are liable to render continuously
for a term air force service to thg Union in every part of the world or any
specified part of the world, inclufling persons belonging to the Indian A1r

Force Volunteer Reserve when c¢alled out on permanent service;

(v) “‘air force custody’’ mean the arrest or confinement of .a person
‘aceording to ‘the ueages of the strvice and includes ‘military or mavil
custody;

’

‘(wi) *air ‘force law’’ means the| law enacted by this Act and the ruies
made thereunder and includes the \xsages of the service;

(vii) *‘air force reward” includes any gratuity or aunuity for long
service or good conduct, badge pay|or pension, and any other air force
pecuniary reward;

(vii}) ‘‘airman’’ means any person subject to this Act other than an
officer; '

(&x) *‘air officer’” means any officer of the Air Force above ‘the ‘tank '
‘of :group -captain;

(@) “‘air signal” means any signal intended ‘for the guidance of sir-

‘eraft, whether given by flag, ground signal, light, wind indicator or in any

manner whatsoever-

(=) *‘Chief Legal Adviser’’ means a ,per\son.;appointed as such by the
€Commander-in-Chief to give advicel on matters relating to air force law and
to perform such othe1 dutles of a legal character as may arise in connection

" ‘theremth
("’“) CIVil offence’’ ‘means-an offéence which is ‘triable by a criminal
«eourt.; : , '
(m u’\ RX AR, NEPURE SRS )} e e ', - « R " L o
MW [ﬁxlv) 'Chlef of tae‘Air Staff' means

a offlcer com anding. the Aix Forceg

’

(@v) ‘‘commanding officer’”” used in relation to & person subject b
this Act, means the otficer for the tirne bemg in comvmand of the \1mb or
Aetachment to which such ‘person belongs or is attached:; : *

{&vi) “‘court-martial’’ ‘means 'a court: mar’clal ‘held ‘under: this’ Act
5 .

#xvii) ‘‘eriminal court” means a court of ordinary criminal justice im
any part of India, other than thq State of Jamamu and Kashmir;

(m-m) ‘enemy” includes all iarmed mutiiteers, armed rebels, armed

_rioters, pirates and ‘any person in arms-against whom it is‘the duty .£ any
~iperson subjeet to air foree llaw toact; -

_ | '
 (wiz). “‘the Forces’ means the! zeuular Army, Navy and Air .Force o

o any part of any one or motre of them,




B e i e et e s

seommigsioned officer” m

«sioned rank..br ;an.acting non-commissioned: A _ ,_

nﬁiﬁdﬂd:es"~.ﬂf].¥‘y}§PGPSQn"thdng a.non-comimissioned mank ..Or an.acting non-

eommissioned;, rank in .the :Indian .Air Force :Volunteer .Reserve .when.
subject tu thiq Act; , ‘

. (xxi) “‘notification’’ means a'notificdtion published in the Official
“(Hazette ;

(zxii) “‘offence’ means any act or ‘omission punishable under this
Act, and includes a civil offence, as hereinbefore defined; }
(i) “officer” means a person commissioned, gazetted or in pay as an

- ’,dﬂi‘cer in the Air Force, and includes— _ -
(a) aniofficer of the Indian Air Force Volunteer Reserve who Ais
for the tim@ being_ subject to this Act;
'(b) in rzeldtion to-a person subject ‘to this Act:when: serving -under

“puch conditions as may -be-prescribed, an officer of ‘the regular Army

‘or the Navy; .
but does not inélude a junior commissioned officer, warrant officer, petty
officer or non-cormmissioned officer;

~“(mwiv) ’“preséribed” ‘means prescribed by rules ‘made under this ‘Act;

(zxv) ‘‘provost-marshal’”’ means a personn appointed as ‘such under

section 108 and includes any of his deputies or assistants or any other
person legally exepcising authority under him or on his behalf;
(zxoi) ”regula?;ion” includes & regulation ‘made under -this -Aet;
(zxvii) “superiEr officer’”, when used in reélation to a person subject ‘to-
‘this Act, includes & warrant officer and a non-commissioned ‘officer, and
a3 regards persons ferving under such conditions as may- be prescribed, an
officer, junior comrpissioned officer, warrant’ officer, petty officer and non-
commissioned officer of the regular Army or the Navy;
[(zawvitt) “unit”’ jincludes— o
(a) any bociy of officers and airmen for which .a separate -authorig-
Ced. est-a,blishmeﬁit exists; ,
' (b) any separate body of persons subject to this Act employed or
any service and not attached to a unit.as aforesaid;
(c)-any othé; separate body of persons composed ‘wholly- or - partly
of persons subje¢t to this Act, and specified &s a unit by the Central
-(Government;

‘(awix) ‘‘warrant. iofficer’”’ means :a persen -appointed, .gazetted .or in

‘puy ‘as a warrant officer of ‘the Air Force -and includes an -acting *warrant

" - «officer, a master wartant officer, and a warrant -officer - of $he Indian -Atr"
»Force Volunteer ‘Resetve who:is for ‘the time -being subject to :this Act;

(xzz) all words and expressions used herein and defined in the ‘Indian

Penal Code (Aect XLV of 1960) and not hereinbefore -defined, -shall ‘be

-deemed .to -have the ,nl‘geanings»re.sp.ectively .agsigned to them by that Code.

LS

CHAPTER IT

SpECIAL PROVISIONS  FOR THE APPLICATION OF ACT IN CERTAIN OASEs

. 5. @pplication ¢f -Act'to ‘cértain’ forces:under the:Central!Government.—(1)The
+Géirtral ‘Govertimeiit muay, ‘by notificstion, apply, with or without smodifieations,
. “all“or "any ‘of the ‘provisions {6f this Aét’to ‘any force raised and ‘maintainsd in
¥Pndia “and - suspend ‘the ‘operatiofi~of 4ny other ~enactmerit for *the itne : being

-applieable to thb“fﬁaid“fopce.. 3




., 3

“ persons belonging to the 'said’ for

~ (3) The provisions of this Act so applied shall also have effect in respect of

persons who are employed by, or are in the service of. or are followers of, .or
_sccompany any portion of the said force as they have effect in respect of persons
“subject to this Act under clause (d) of section 2. ' '

. (4) While any of the provisions of this Act apply to the said force, the Central
Government may, by notification, direct ' by what authority any jurisdichion,
powers or duties incident to the operation of these provisions shall be exercised

“or performed in respect of the suid force. |
6. Specia! provision as to rank in certaii} cases,—(1) The Central Government
way, by notification, direct that any persons or class of persons subject to this

Act under clause (d) of section 2, shall be iso subject as officers, warrant officers

or ncn-commissioned officers, and may \auf;horise any officer to give, a like
direction and to cancel such direction. i o '

P ‘
-(2) All persons subject to this Act otHer than officers, warrant officers anc
non-commissioned officers shall, if they are not persors in respect of whom

“effect’ in.* respect of -
: belong R 4 effect in' respect-of -persons
subject to this Aect holdmg in the ‘Air Force the ‘same or equivalent rank as
~ the aforesaid ‘persons hold for the time being in the said force. ‘ ‘

_notification or direction under sub-section

‘rank inferior to that of a non-commissione

7. Commanding officer of persons subj
«0f section 2.-—(1) Every person suhject to
2, shall. for the purposes of this Act, be

(1) is in force, be deemed to be of
d officer.

sct to air force law under clause (d)
this Act, under clause (d) of sectiom
deemed to be under the commanding

~officer of the unit, or detachment, if any, ito which he is attached, and if he is
not so.attached under the command of any officer who may for the time being
be named as his commanding officer by the officer commanding the force with
which such person may for the time beingibe serving, or of any other prescribed
-officer, or, if no such officer is named or prescribed, under the command of the
-said officer commanding the foree. '

~ .(?) An officer commanding a force shall not place a person subject to this
Act under clause (d) of section 2 under the; command of an officer of official rank

inferior to that of such person if there is present at the place where such person

ig any officer of higher rank under whosel command he can be placed.

! ,

8., Officers exercising powers in certain %cases.——(l) Whenever persons subject
to this Act are serving under an officer commanding anv air force formation
‘nob in this secction specifically named, and {being, in the opinion of the Central
‘Government, not less than a squadron, the said Government may prescribe the
officer by whom the powers which, undor|this Act, may be exercised by air
cfficers in charge of commands, and officers commanding groups, wings and
squadrons shall, as regards such persons, bé exercised.

- ‘.(Q)LTHe Central Government may confér such powers either absolutely, or
subject to such restrictions, reservations, exceptions and conditions as it may

think fit.

9. Power to declare persons to be on active Service.—Notwithstanding any-

thing contained-.in -clause (i) of section 4, ithe Central Government may, by
notification, declare that any persons or class ¢f persons subject to.this Act shall,

- iwith.reference  to. any area in: which they may be serving or with Teference to

.any : provision - of thiy Act-or. of any other; law fo ,
‘deened to be on active service within the m aning[.Q,fj;th"_;éict,:d

7. for the .time being. in fore

be




10 Commission and appomtment ~The PreSldent may grant to auch pel 's0n.

as he thinks fit a comrmssmn as an officer or appomt any person as & Warrant
ofﬁcer ot the Alr Force. i :

1

11, Ineligibility of aliens fpr enrolment.—No person who is not a citizen of
India shall, except with the consent of the Central Govemment ‘signified -
writing, be enrolied in the ‘Aid Force: :

~ Provided. that nothing con%amed in this section shall bar the enrolment of
the subjects of Nepal in the A%xr Force.

12, Ineligibility of females ior enrolment or employment —No female shall
be eligible for enrolment or employment in the Air Force, except in such corps, .
- department, branch or other body forming part of, or attached to any portion of,

the Air Force as the Certral G vernment may, by notification, specify in this
behalf

Pmnded thqt nothing contaired in this section shall affect the pro'visicng
of any law for the time belno in force providing for the raising and maintenance

of any service auxiliary to the Air} Force or any branch thereof in . which females
are eligible for enrolment or emplpyment.

13. Procedure before enrolling _fﬁcer.——Upon the appearance before the pre-
gerined enrolling officer of any person desirous of being enrolled,. the. enrolling
officer shall read and explain to him, or cause to be read and explained to him
in his presence, the conditions of fhe. service for which. he is to be enrolled; and
shall put to him the questions sef forth in the prescribed form  of enrolmenb
and shall, after having c"utloneda%vm that if he males a false answer to any
guch question he will “be liable to punishment under this Act record -or cause
to be recorded his answer to each %such question.

- 34. Mode of enrolment.—If, after comp]ymg -with the provisions of sectiom
13 the enrolling officer is satistied} that the person desirous of ‘being enrolled
iul]y understands the questions put to him .and consents to the conditiong of
service, and if such officer perceives no impediment, he shall sign and shal}- also

cause such person to sign the enrolrhent paper, d,nd such person shall thereupon
be deemed to.be enrolled : o

" 15. Vahdlty ‘of enrolment.—Every person who has for the space of thres
months been in receipt of pay as a pdrson enrolled under this Act and been borne
on the rolls of any unit shall be dedmed to have been duly enrolled, and shall
‘not be- entitled to claim his discharge on the ground of any irregularity or
illegality in his enrolment or on any dgther ground whatsoever; and if any person,
in receipt of such pay and borne on the rolls ag aforesa’d, claims his ‘d'scharge
before the. expiry of three months fmm his enrolment, no such irregularity or
illegality or other ground shall, unEl he is discharged in pursuance of his
claim, affect his position as an enrdlled person under this Act or mvahdate
any proceedmgs act or thing taken o done prior to his discharge.

'16. Persons to be attested.—The following persons shall be’ attested namely —
(a) all persons enrolled as combatants;

(b) all persons selected to hol a non—commlssmned or actlng Don-com-
. missidned rank: and.

(e all other: persons sub]ect to'}
Central G0vemment . :

\jshxs Act a8’ mav be presenbed ')y the




17. Mode of attestation.—(1) Wilieni ¢ peéfssn who is to be attested is reported
4it for duty, or has completed the prescribed period of probation, an oath or
affirmation shall be ‘adniinistered:to hiﬁtﬁih’the’ preseribied“férm by his command-
ing officer in front of his unit or such }?rQ.rtion thereof as may be present, or by
any other- prescribed: person. , o R

(2) The form of oath or affirmation prescribed under this section shall contain’
& promise that the person to be attested will bear true allegiance to the Consti-
tution. of India. as by, law. established, iand: that he will serve. in the Air Force
and go:wherever he. is ordered. by. land; jsea or air, and: that he will obey all com-
tands of any officer set over him, even to the: peril of. his life.. _

(3). The fact of an enrolled person haying taken the oath or affirmation directed

by this section to be taken shall b¢ entered on his enrolment  paper, and
-authenticated by the signature of the ofgicer administering the oath or affirmation.

§ .
CHAPTER 1V

LONnxmloné-a OFr SERVICE

9

! ~ ‘
18. Tenure of service under the Ac¢t.—FEvery person subject to this Act shall .
tiold:office during the pleasure-of the P;resi&ent;

! A P
19: Termination: of service: by: Central Governnent.—Subject to the. provisions)
. of this Act and the rules and regulations: made: thereunder; the Central Governs
ment nay dismiss, or remove from the service any person su?zct to thig Act.

i .

20, Digmissal, removal or reduclion by»/ i in-Chief. and other
officers.— (1) Bhe—Cornmender-in-Chief may. dismiss- or! remove from the serviee:
any person: subjeet to this Act' other than an.officer.

f (.3!2 Tha Commander-trr=Chief mafy reduce to a lower grade or rank or the
ranks, any warrant officer or any ron-commissioned officer.

(3) An officer having power not;les% than’ an air officer in charge of a8 command
or equivalent commander or any predcribed officer may dismiss or remove from
the: service any: person.serving under his command other than an. officer or a
warrant officer. ‘ }

(4)i Om active service, an officer commanding the. air forces in:the:field may
reduce to a:lower: rank: or to; the ranks. any warrant: officer: or non-commissioned
officer under: his. command. '

5 Fhe-Commeander-in-Chief or é{n officer specified in sub-gection’ (3)' may
. teggplewer class in the ranks any airman other than a warrant, officer or

non-commissioned’ officer:

_ (6), The: commanding officer. of anacting. non-commissioned. officer. may.. order

him, to.revert.to, his substantive rank jas.a non-commissioned officer, or.if he has

ne such.substantive. rank,. to the ranks.

(7):"The: exercise: of any powers under: thisisection: shall be subject: to. the:other
provisions: contained :in this:Act and: the: rules amd: regulations made: thereunder.

. 21, Power to modify certain. fundamental. rights in. their applicaijon: to: per-
sons subject to.this: Act.—Subjeet toithe, provisiens: of: any: law for. the; time
being in force relating to the Air Forcxe or to any branch thereof, the .Centrai
Government-may; by notification; make rules ‘Testricting in such maaner aud to
such extent as may be specified .the right of any person:subject to this Act—
oy oo (@) ben be 8 member-of,  ar: to| Ve associabed: in: - any: way with, any
tragie union or labour union, or any class of tradé:or labour furiongiér any
sogiety, .1 1 L. socigties, instifutions or
agsoclat
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" (b) to attend’of address. any. meeting, ox- to; take; pa
stration organised b

any body of persons for any political or other pur-
(c) t6 comﬁuﬁiﬁaﬁé with the press or to p‘ﬁblish‘ or" cause. to be pub-
lished any book, letter- or other document.
29 Retirement, release or discharge.—Any person subject to this Act may
be retired, released or diséparged from the-service by such authority and in suck
manner as may be preseni‘?ed'.

23. Caertificate on. teﬁmi’mation of gervice.—Every warrant officer, or- enrolled
person who is dismissed, ‘removed, discharged, retired or released from the

-gervice shall be furnished by his commanding officer with a: certificate, in. the

Janguage which is. the mother tongue: of such person. and: also - in. the English
language setting. forth—

(@) the authority b%minating his: service;

W) the cause for suth termination; and

(c).the full period. of his service in the: Air Foree:

24. Discharge or dismissal whien out of India.—(I) Any person enrolled undur
this Act who is entitled” underithe conditions of his enrolment to be discharged,
or whose discharge is orderedi by competent authority, and who, when he is
so entitled. or ordered:to- be digcharged;, is serving out of Indis;, and requests to
be sent to India, shall, beforeibeing discharged; be sent: to India with all’' con:
venient. speed.

(2) Ay person enrolled under this Act who is dismissed” from the service
snd- who, when Be- is so- dismibsed, is serving out of India, shail be semt to
India with: all convenient speedz

(3) Where any such person ay is mentioned in sub-section (2) is sentenced to
dismissal combined with any other punishment, such other punishment, or, in
the case of a sentence of transpdrtation, imprisonment or detention, & portion of
such sentence, may be inflicted before he is sent to India:

(4) For the purposes of thi§ section, the word ‘‘discharge” shall- include
release, and. the word "‘d/i'smissal” shall include. remowvai.

%)HAPTER \'S
SEéVTCE PRrIVIEEGHS

25. Avthorised deductions t:mlil to be made from pay.—The pay of every
person: subject to this Act due to %’im,as,. sueh under amy-regulation, for' the time
‘being. in force, shall be paid without any deduction other. than the deductions
authorised . by or under this or abf other Act.

26. Remedy of aggrieved airmen.—(I) Any airman who deems Hhimself
wronged by any superior or other}officer may, if not attached to a unit or
“detachment, complain to the officer under whose command or orders he is serv-
“ing; and may, if attached to a unit or detachment, c¢omplain to the officer
~eommanding the same. 1

(2) Wihen the: officer: comp‘zl‘ainedﬁ‘@gaiinsﬁis the officer to: whom any comiplaing
should, under: sub-section (1Y), be préferred, the -aggrieved: airman’ may. conrplain
ito :suchr officer’sy next superior officer} and' if hethinks: himself: wronged by such
superior officer, he may complain % i i ‘

: £. )
e s Chaf et A SCH ]k
o () Bvery officer receiving any such’ complaint shall make as” complete an
“investigation ifito it ‘s bié ‘possible tor giving full’ redress 46 the complain
fei‘"ﬁhé"eo%‘iplaihﬁ;"ﬁb ‘Buperidr‘authority.




(4) Every such complaint shall be p
timeto' timé b by the D '

NG The Central Government may revi

nder sub-section (2), but subject,thereto, the decision . of

' mander-in-Ghref shall be final. S L

27.. Remedy of aggrieved officers.—Any officer who deems himself wronged
by his commanding officer or any superﬁgr officer and Wwho on due application:
made to his commanding officer does not rérceive the redress to which he considers,

himself entitled, may complain to the Céntral Government in such manmner as
may from time to timeé be specified by’ tTe proper authority.

G

- 28. Immunity from attachment.—The}arms, clothes, equipment, accoutre:
ments or necessaries 'of any person subject to this Act shall not be seized, and.
the pay and allowances of any such person or any part thereof shall not be
attached, by direction of any civil-or revénue court or any revenue officer, in
satisfaction of any decree or order enforceable against him.

29. Immunity from arrest for debt.—(1)] No person subject to this Act ghall,

80 long as he belongs to the Forces, be liable to be arrested for debt under any

ptl;fi)cess issued by, or by the authority of, any civil or revenug court or revenue

officer. ‘ -
]

(?) The judge of any such court or thg said officer may examine into any
complaint made by such person or his superior officer of the arrest of such
person confrary to the provisions of this section, and may, by warrant undet
his hand,. discharge the person, and award deasonable costs to the complainant,
who may recover those costs in like manner as he might have recovered costs
awarded to him by a decree against the per%on obtaining the process. :

(3) For the recovery of such costs no éourt-fee shall be payable by the
complainant.. . :

30. Immunity of persons attending.counts-martial from arrest.—(I) No
presiding officer or ruember of a court-martigl, no judge advocate, no party to
any proceeding before a court-martial, or his _'?egal practitioner or agent, and no
witress acting in obedience to a summons to attend a court-martial shall, while
proceeding to, attending, or returning from, & court-martial, be liable to arrest
under civil or revenue process. o

(2) If any such person is arrested under é\ny such process, he may be dis-
sharged by order of the court-martial.

‘81, Privileges of reservists.—Every person bl{longing to the Air Force Reserve.

. shall, when called out for, or engaged in, or returning from, training or service,
be entitled to all the privileges accorded by sectié?ns 28 and 29 to a person subject
to this Act. _ : | -

32, Priority in respect of Air Force persoﬁ‘;‘nel’s litiga:tion.-—-(l). On the
presentation to any court by or on behalf of anyiperson subject to this Act of a
certificate, from the proper air force authority, of leave of ?bsen:ce hav:r}g been
granted to or applied for by him for the purpose of prosecuting or defending any
_suit or other proceeding in.such court, the court shall, on the application of* such
person, arrange, so far as may be possible, for the hearing and final disposal
of such suit or other proceeding within -the perlo(i\ of the leave so granted or
. applied for. :

(2) The certificate from the 'plfppér “air force a \thor.ity shall state the. first
and last day of the lea

st d r intended lesve, and.set\ forth a description of the
@se with respect to which the leave L

8. granted or applied.for. . : .
& Suhe, by kg 55




: 3) “ghal Ie" i urtin res ‘of ‘the*presentation of
any such certificate, or’ef any application by.or on behalf of airy such persom.
spriority for. the hearing.of his case. Coma o '
"{4) Where the ceurt iy unable to arrange for - the hearing and final disposal
of the suit or other progeeding within she period of such leave cr inteuded
.leave as aforesaid, it shallirecord its reasons for its inability to do so, and shall
cause a copy thereof to bé furnished to such person on his applicaticn withoub
! any payment whatever by him in respect either of the application’ for such
“copy or of the copy itself. -

: (5) If in any case a qliestion -arises as to the proper air force authority
- ‘quslified to grant such ecerlificate as aforesaid, such question shall be at once
referred by the court to ar} officer having power not less than a group com-
mander or equivalent commander whose decision shall be final.

* 33. Saving of rights and privileges under other laws.—The rights and privileges
specified in the preceding sections of this Chapter shall be in addition to any
* others conferred on persons {subject to this Act or on members of the regular

- Army, Navy and Air Force jgenerally by any other law for the time being in
“foree.

‘%
% CHAPTER VI
’E OFFENCES

34, Offences in relation the enemy and punishable with death.—Any
person subject to this Act who commits any of the following offences, that is
o 88y, — ' '

(a) shamefully abanddns or delivers up uny garrison, fortress, post,
place or guard, committed to his charge, or which it is his duty to defend, or
uses any means to compe] or induce any commanding officer or other -
person to commit the saidj act; or

(b) intentionaily uses {any means to compel or inauce any person
subject to military, naval ¢r air force law to abstain from acting against
the enemy, or to discourage} such person from acting against the enemy; or

(¢) in the presence of jthe enemy, shamecfully casts away his arms,
ammunition, tools or equipment or misbehaves in such manner as to
show cowardice; ot '

(d) treacherously hold correspondence with, or communicates
intelligence to, the enemy of any person in arms against the Union; or

(e) directly or indirectly] assists the enemy with money, arms, ammu-
nition, stores or supplies; or '

(f) treacherously or thro;}lgh cowardice sends a flag of truce to the
enemy; or i
i
(9) in time of war or during any air force operation, intentionally
occasions a false alarm in dcbion, camp or quarters or spreads reporbs
calculated to.create alarm oridespondency; or

. - (h).in time of action lehves his commanding  officer or his post,

guard, piquet, patrol or party without being regularly relieved or withoub
leave; or ’ S

et

. (1) having been made a

piisoner, of war, voluntarily serves with or
“aids the enemy;: or o LU TR e T

() knowingly rhar_’_oﬁfs“ bﬁ:‘gjrotecté%n enemynobbemg "a'.‘:p;:"iéah“er; or




) l\no vmgiy does any act Ga b
icoco Xailibary, nav. ir; forcesof. Indla,,or AN forces eo operatlng therewﬂ;h oz
- .any part of bUCh forces; or. P : S , -

(m) treacherouﬂy oF sh mefully causes the capture or :des'tmct'ion‘
by the enemy of any alrcraft beléngmg to’ the Forces; or

(n) treacherously uses any false air swnal or alters or interferes with
..-any air signal: or

_ (o} “when -ordeted by his supérior officer ‘or otherw1se under orders %o
o garry out any air force operatlons treacherously or shamefully ialls to use‘f
his ubmost exertions to carry- suoh -orders- into: effect; - .- :

~ghall; oni.eonviction by court- maztlal be. liable: to- suffer death or. sucb lessé
‘ 'umshment ag is in ‘this. Aet. mentlonqd

35 Oﬁen,ces in. relatlon ‘to the ennhy and not pumsha.bLe W1th death. ———Any"
perﬁon subject to this Ach ‘who commits any of the following offences, that 18"
to say,—

(@) is taken prisoner, by: W&nt .of. due precaution, or through disobe-
dience of orders, or wilful neglect of duty, or having been taken prisoner,
fails to rejoin his service when. able to do so0; or

b) without .due.authority hvlds correspondence with or communicates |
1nte1h.§ence taq. the enemy; or having cote by the knowledge of any such |
correspondenice or ‘communication Wllflﬂ]y omits to discover it 1mmed1ately :
to hls commandmg or other superlor officer; or .

(c) Wlthout duc authorlty se st a ﬂag of truce to the enemy; or

© (d) riegligently causes the capture or destruction by the enemy of any
aiveraft belonging to the Government;ior- - - .. :
{¢) when ordered by -his supprior officer,. or othorw1se under orders to &
carry out any warlike operatlons in the air; negligently or throngh other

. default fails to use his utmost exerbions o carry such orders into effect;
shall on conviction by court-martial, lée liable to suffer 1mp11sonment for a torm -
" which may extend to fourteen years d} such less punishment as is in this Act
mentioned.

PRt

36. Offences punishable more severely on active service than at other times.—
Any person subject to this Act who coﬁnmlts any of the following offences, that
s to say,—

(a) forees a safeguard, or foreeé or uses criminal force to a sentry; or
(b) breaks into any house or oﬁsher place in search of plunder; or

(¢) being a sentry sleeps upon"hic post, or is intoxicated; or

(d} with~mt ~rders from his supemor officer leaves his guard, piquet,

patrol or post; or \\ 4

(e) intentionally or through neg lect occasions a false alarm in camp
or quarters; or spreads reports calcul%ted to eéreate Unmecessary alarm or
- despondency; ;

“(f) makes known, the parele, wate word .or countersign to any person
not entitled to receive it or knowinp ly gives & _pardle, wa’whward or
oounterngn d1ﬁ‘srent { m’whai ha Tec 1ved or '




R a1
’ﬁe‘rf‘énes with ;anyz-ai;. sigz_ial ; shall,

"if he commits anyi such offsnoe When'on active_ service, be hable to
~ suffer imprisonment for {a term which may extend to fourteen years or such
¢ légs. punichment.-as is n}\ t}:us Act mentloned and

if he commits any ’uch offence when "ot 01‘ active service, be liable
to” guffer imiprisonment: for & terrn which ‘may’ extend to. dseven’ years or
“wuch less punishment ‘as} is-in. this -Act: mentioned.

. 87, Muiiny.—Any person s| b]ect to thlb Act who eommlf,g any of the fOHOng
Oﬁ nces that s’ ﬁ“ gay A |

(a) begms me]tes, ‘oauses; or Consplres vmh any other persons to
Lause, any mutlny 1n the mlh’rzuy, naval or air. forces of Indla or &ny

'.-'(o) bemg present. é.t gy such mutmy, : ‘(Io;es-xj_nt.)t‘.-; usa h;sutmost

deavours to suppress the sate; or

saa v (@) kﬂQng or. having reason: to believe in the existence of any, such
mutiny, or of any. er\ltion A commlti. uch mutiny or any ‘such conspira y_,

does not, WIthout Jeiay, gl & mformat on thereof bo hxs commandmg K
other supetior officer; or - ;

3 v

(&) endeavours: to:seduce:

_any. ‘person- in! the' militaty,: .naval or air
forces of India fLom hlS dub

or allegmnce to the Unlon

shall, on eonvict’on by comt -mar 'al be. lmble to suffer death or sueh 1335
puulshment as is in this Act men t;oned. :

A
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38, Desertxon a.nd aidmg desertx n.w(l) Any per'son sub]ect o thls Act.who
desertq .or attemipis to desert. the: sarvice shall on conviction by court-martial,

S

if he commits the offence ion active service ¢r when under orders for
active service, be liable to suffer death or such less punishment as is in
this Act menmoned and

if he cornmits the offence dnder any other circ'umstance‘s, be liable to
guffer imprisonment for a term jwhich may extend to seven years or such.
less punishment as iz in this Adt mentioned.

2 Any person sub]ect to this Akt who knowingly harbours any such
deserter shall, on conviction by courtimartial, be liable to suffer imprisonment

1}

for a term which may extend to sevén years or such less punishment as is in
this Act mentioned.

(8) Any person subjeet to this Act ’Who being cognizant of any desertion or
attempt at desertion of a person sub]épt to this Act does not forthwith give
notice to his own or some other superior officer, or take any steps in his power
¢5 ¢ause such person to be apprehended, shall, on conviction by court-martial,
be liable to suffer imprisonment for a-t rm which may extend to two years ot
such less punishment as is in this Act z{wntioned.

39, Absencé without leave.—Any person sub]ect to {hls Act who commits azy
of the {ollowing offences, that is o §4Y,~—

(a) absents”himself without lea;Ve;\ or -

’b) mthout sufﬁ; ent U6 .0 ers »_a\ys 19‘“’0 gr"'nte 'to_‘hlmf‘_ or
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si{e) bemg’ on ! leave “%*absencé and »h i

proper authority that any unit orl detachment; ‘to- which - he- be

. been ordered on actlve ser\nce fmls, wlthout sufﬁclent cause
- _without delay; or

(d) without suﬂ%clent canse’ fa{ﬂs ‘4o, appear ab the time ﬁxed a.b the
parade. or place. appomted for exercise or duty; or

to re]om;

(e) when' on parade, or on the line of march, thhout sufficient cause
or vnthout leave from his superior officer, quits the parade or line of march;
or ’ ,
(f) when in camp or elsewhere, is found beyond any limits fixed, or

~in any place prohibited, by any general, local or other order, without & -
" pass or w‘ritten leave from his superior officer; or :

(g) without leave from his superxor officer or without due cause, absents |
“himself from any school when duly ordered to attend there; » b

-shall, on conviction by court-martial, be liable to suffer imprisonment for w term
which may extend to three years. or| such less punishment as is in this Aot
mentioned. ~

|

40, Striking or threatening superio g officer.—Any person sub]ect to this Acs
‘who commits any of the following offg¢nces, that is to say,—

(a) uses criminal force to, dr assaults “his superior officer; or
(b) uses threatening languagé to such officer; or
(¢) uses’>insubordinate langudge to such officer;

shall, dn conviction by court-mattial,

if such officer is at the time in the execution of hig office or, if the
offence is committed on active Service, be liable to suffer imprisonment
for a term which may extend té iourteen years or such less punishment
as is in this Act mentioned; and

in other cases, be liable to spffer imprisonment for a term which may
extend to ten years or such less punishment as is in this Act mentioned:

Provided that in the case of ian offence specified in clause (¢), the im-
prisonment shall not exceed five years.

41. Disobedience to superior officeri—( 1) Any person ‘subject to tlns Act who
disobeys in such manner as to show 4 wilful defiance of authority any lawful
command given personally by his superior officer in the execution of his office
whether the same is given orally or i)%} writing or by signal or otherwise shall,
on conviction by court-martial, be liable to suffer imprisonment for a term
which may extend to fourteen years or such less punishment as is in this Ach
mentioned. i

(2) Any person suhject to this Act Wwho disobeys any lawful command given
- by his superior officer shall, on conthlon by court- martml

if he commits such offence When on active sexvme, be liable to suffer
. Imprisonment for a- term which may, extend to fourteen years or such less
punishment as is in this Act mentlor\led, and,.

if he commits such offence; whe .nob. on active.'service; he. linble to
suffel 1mpnsonment for a term w_]m may extend to five years or such
' - {fy ? ct‘”me ﬂmned :




o @paesolt
s 42, InSubor
commits any of ‘the: follp

dination::and -obstruction.

person: subject to this Act who

wing .oﬁenées;~ ‘that-is:to:say,~~ . -

(@) being concerned in -any ‘quatrel,” afftay or disorder, refuses to obey

~ any officer, though!
> . eriminal force to or;
(b) uses criming
this Act or not, in:
s or is not his supe
(c) resists an es

in charge; or
(d) breaks out ¢
(¢) neglects to
... . () impedes the
" behalf or, when call
. a Aprovozst-marshal ol
- (g) uses crimin
or supplies to the

shall, on conviction by court-martial, be 1

of inferior rank, who orders him: into arrest, or uses
assaults any such officer; or

al force to, or assaults any person, whether subject to

whose custody he is lawfully placed, and whether he
rior officer; or ;
cort whose duty it is to apprehend him or to have him

»f barracks, camp or quarters; or
obey any - general, local or other order; or

provost-marshal or any person lawfully acting on his
»d upon, refuses to assist in the execution of his duty
any person lawfully acting on his behalf; or

11 force to or assaults any person bringing provisions

forces; ..

iable to suffer imprisonment for a term

which may extend, in the case of the offences specified in clauses (d) and (e) -

to.two years, and in.the!
years, or such less punis]

. 43, Fraudulent enrolment.—Any person . subj

any of the following offex

- . or otherwise fulfilleg
himself in, or enter
forces of India; or

(a) without ha?

case

.of the -offences specified in: the other clauses to-ten-
hment as is in this Act mentioned. :

ect- to this Act who commits
ces, that:Is to say,— . . S
ing obtained a regular -discharge from the Air Force
- the - conditions . enabling him to enrol or enter, enrols -
the said force or any part of the military or the naval

(b) is concerned in the enrolment in any part of th

e Forces, of any

person when he knovs or has reason to believe such person to be so zircum-

“shall, on conviction by
which may extend to
mentioned.

44, False answers on
Act who is discovered t
answer to any question s
been put to him by the ¢

stanced that by enrglling he commits an offence against this Act;

urt-martial, be liable to suffer imprisonment for a term
e years or such less punishment as is in this Acf

enrolment.—Any person baving become subject to this
> have made at the time of enrolment a wilfully false
et forth in the prescribed form of enrolment which has
:nrolling officer before whom he appears for the purpose

of being enrolled, shall, oh convietion by court-martial, be liable to suffer imprison-

ment for a term which
in this Act mentioned.

ay extend to five years or such less punishment as is

45. Unbecoming conduct.—Any officer or warrant officer who behaves in a

manner unbecoming his |position and the character expected of him shall, on
conviction by court-martial, if he is an officer, be liable to be cashiered or to
suffer such less punishment as is in this Act mentioned; and if he is a warrant
officer, be liable to be digmissed or to suffer such less punishment as is in this
‘Act mentinned v

isgraceful conduct.—Any person subject to this Act
Hlowing offences. that is to say,—

46. Certain forms of
who commits any of the
kl :d"(a,) is guilty of any disgraceful conduct of a cruel, indecent or unnatural"




b1

1. (by Eﬁalingérs;;féoﬁ feigns;; or
intentionally delays his/cure:or:

prc , .r‘mlty i hxmself or.

‘or:infirmity; or-

, - (¢) with intent, o.render himself or any.other ‘person unfit for service,
_ voluntarlly causes. hurt to hlmself or that Jpersons,

shall, on conviction by court-martial, be liable fo- suffer: 1mprlsonmenf. for a. term

whlch may extend to seven years or such less pumshment as is in this Act men-
tioned. :

_€

47. Ill-treating a subordinate. ——Any officer, warrant' officer or non-com-
missioned officer,” who uses criminal force to or otherwise -ill-treats' any person
subject to this Act, being his subordinate in rank or position, shall, on convie-
tion by court-martial, be:liable to suffér 1mprlsonment for a term which may-
extend to seven years or such less pun1$hmenb as is in this Act mentioned.

48, ‘Intoxication. —(1) Any person sub]ecf; to this Act who is found in a state
of intoxication, whether on duty or nob, shall, on conviction by court-martial,
if he is an ofﬁcer, be liable to be cashlei*ed or to suffer such less punishment as
is in this ‘Act mentioned; and if he is hob an. officer, be liable, subject to the
provigions of sub-section (’), to suffer 1tnpusonment for a term which may ex-
tend to two years or such less pumshme}nt ag ig in this Act mentioned.

(2) Where an offence of being- mt(némated is committed by a person other

than an officer when not on active service or not on duty, the period of unprlson—f'
ment awarded shall not exceed six moilths

49, Permitting escape of person in, ct stody
who commits any of the following offences,.that is to say,—

(a) when in command of a guard, piquet, patrol or post, releases without
proper-authority, whether wilfully. o% without reasonable excuse, any person

committed to his charge or refuseé to receive any pusoner or person 80
committed ; or !

(b) wiltully or without reasonaéle excuse allows to escape any person
who is committed to his charge, or whom it is his duty to keep or guard;
shall, on conviction by. court-martial, -be liable, if he has acted wilfully, to suffer
lmpusonment for a term.which may extend to fourteen years or such less punish<:
ment as is in this Act meutioned; and{if he has not. scted wilfully, to suffer-

impriscnment for a term which may extend to two years or such less punish- .
ment as is in this Act mentioned.

.50, Irregularity in connection with arrdst or confinement. ——Any person sub]ec’o_
to this Act who comtnits any of the follgwing offences, that is to say,—
‘ (@) unnecessarily detains a person in arrest or

confinement x'mthoub_"
bringing him"to trial, or fails to bnng his case before the proper authorlty'
for investigation; or

(b) having committed a person to air force custody fails w1thouﬁ :
reasonable cause to deliver at the time of such committal, or as soon as
practicable, and in any ease within |forty-eight hours thereafter,' to- the
officer or other person into whose cpstody the person arrested is com:-:

mitted, an account in writing signed By himself of the offence with which
the person so committed. is chorged;

shall, ou conviction by couri-matial, be :liable to suffer imprisonment for a”

term which may extend to two years or suth less punishment as is in this
-Act mentioned.,

AGi

81, Bscape from custody—e A\ny. peraon s&b]ect to. - thig Act Who bemg iu.
lawful custody, escapes or attempts to escape, shall, on: conviction by court-
martial,. be.liable, tg.suffer 1mpmsonmzant £t 3 erin which” thay' exten& to ﬁve
years or such legs punishment ag is in thls Ac? mentoned.




oommxta any of the followmg offences, that is to Bay,—

, 3 fa) comrmts theft of anv propérty elonging'to’ ‘thie: “Government, i‘Qr‘
““to any oilitary, naval or air force méss; band or- institution, - or - fo "any'w-
© person sub]ect to mlhtarv, ‘naval or air foree law; or : R

{b) dishonestly mlsapproprlates or converts bo his own use any such B
property; or

. {¢) commits: crlmmal ‘breach of trust in resped) of any such propertv
or

; {d) dishonestly receives or retains any su_ch property in respect of
which ‘any of the offences under clauses (a), (b) and (c) has been cow
mitted, knowing or f’avmg reason to believe the commission of such
offence; or ; :

(¢) wilfully destmvs or injures any property- of the Government en-
trusted to him: or ,

(f) does any other thing with intent to defraud, or to cause wrongful
gain to one person of wrongful loss to another person;

shall, on conviction by cdurb-martial, be liable to suffer 1mpr1sonment for a
term which may extend tp ten years or such less punishment as  is in.
" this Act mentioned.

¢
1

53. Extortion and corru 1t10n.-Any person sub]ect to thm Act who commxhs
any of the followmg offences, that is to sav,

(a) commits extor§ion: or

(b without proper author;ty éxact's from any peISOn money, prbVisions
or service; | . :
 shall, on conviction by court-martial, be hable to suffer 1mpr1sonment for A

. term which may extend to] ten years or such lpss pumshment ag ‘1§ in thls
&ot mentioned. :

.54, Makma away with eguipment.—Any person subject to thls Act who
‘oomrmts any “of the following oﬁences that is to say,— '

(a) makes away with, or is. concelned in making away Wlth any arms,
ammunition, equipment,} instruments, tools, clothing or any other thmo
" ‘being the property of the Government issued 40 himn for his use or en-
trusted to him; or i;

(b) loses by negleet nvthing mentioned i clause’ (a)-‘ or

{¢) sells, pawns desttoys or defaces any medal or decoration granted
.to himj : , .

shall, on - conviction by cnurb-xzma;‘ml ‘e hable to suffer nnpmqonment for o
term which may extend,” in t}ie .¢ase of the offences specnﬁed in clause (a) to
ten years, and in the case of} the offences specified in the other clauses to
ﬁve years, or such less pumshment as is In this Act ment oned.

55, Injury to property. —Any person subject to this Act who commits any
of the following offences, that is to say,—

(@) destroys or injures avzny property mentioned in clause (a) of sectlon
54, or any property belonomg to any military, naval or air force mess,
band or institution, or to any person subject to milibary, naval or air force
law, or serving. with, or.. attached to, the Air. Foree; or.

(b) commxts any sgeb Whlch causes! damage to, or destruntlon of any
proper’cy of tha Govemment by ﬁre' or Selies




- (e) kllls, injures;.. makes aw'y Wi
entrusted to him; e o

ghall, on conviction by. court-martlal be liable if he has acted w11fully, to

suffer unpnsonment for a term:which may. extend to fourteen years: or such less
punishment as is in this Act mentioned; and if he has acted without reasonable
excuse to suffer imprisonment for a term which may extend to seven years or

such less punishment as is in thls Act mentloned
?,

56. False accusation.—Any person sub]ect to this Act who commits any of .
the following offences, thal 1s to say,—

(a) makes a false accusation | Eagalnst any person subject to this Aet,
knowmg or havmc reason to behéve such accusatlon to be ffdse or

(b) in making a complaint under section 26 or section 27 makes any
statement affeetmo the character of any person subject to this Act, know-
ing or baving reason to believe such statement to be false, or knowmgly

- and wilfully suppresses any. matenal facts; .

shall on conviction by court- martlal“ be liable to suﬁ’er 1mpr1sonment. for a
terms. which may extend to five years or such less punishment as is in this Act i
mentioned. :

o

57. Falsifying official documents ahd false declaration.—Any person subject
to this Act who commits any of the followmg offences, that is to say,—

(#) in any report, return, hst certificate, book or other document

... made or signed by him, or of the contents of whlch it is his duty to as-

certain the accuracy, knowmgly makes or is privy to the making of, any
false or fraudulent statement; or

© (b) in any document of . the description mentioned .in clause (a)
know'ngly makes, or is privy to ithe making of, any omission, with intent

i

to defraud; or ]

(c) knowingly end with inteﬁf, to injure any person, or knowingly and
with intent to defraud, suppresses, defaces, alters or makes away with
any document which it is his duty to preserve or produce; or

{
(d) where it is his official dyty to make a declaration respecting any
matter, knowingly makes a falsejdeclaration; or

(¢) obtains for himself, or forLany other person, any pension, allowanc
or other advantage or prlvﬂege by a statement which is false, and which
he either knows or believes to bd false or does not believe to be true, o
by making or using a false entry in any book or record, or by making any
document containing s false statément, or by omitting to make a true
entry or document containing a true statement’

shall, on conviction by court-martial, be liable to suffer 1mprlsonment for
term which may extend to fourteen yea\'s or such less punishment as is in this
Azt mentioned.

58. Slgnmg in blank and failure to rlgport —Any person subject to thig Aet
who cominits any of the following offences| that is to say,—

(a) when signing any document \relating to pay, arms, ammunition, |
equipment, clothing, supphes or stores,’ or ‘any property of the Govern.
. ment fraudulently leaves in blank any ‘atenal part for whlch hls signature
is a voucher; or I T . e
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.7 i(b) refuses " oriby:-culpable :neglect, ?dmi.t,.s,:;toe;m@kq or: send a report or

- return which it is Kis duty to make or send;

#hall, on convicuon by Lcourt-martial,

terin which may extend! to seven years or such less punishment as is in this

Act mentioned. ]

17.

‘be liable to suffer imprisonment for s

59. Offences relating to courts-martial.—Any person subject to this Act who
commits any of the following offences, that is to say,—

(@) being duly summoned or ordered to attend -as a witness befoa.-e
a court-martial, wilfilly or without reasonable excuse, makes default in
attending; or . ‘

(b) refuses to tgke an oath or make an affirmation legally required
by a court-martial td be taken or made; or

(c) refuses to pr¢duce or deliver any document in his power or control
legally required by af court-martial to be produced or delivered by bim;or

(d) refuses whery a witness to answer any question which he is by
" law bound to answey; or

(e) is guilty of centempt of court-martial by using insulting or threat-
ening language, or by causing any interruption or disturbance in the pro-
ceedings of. such cougt; ; , _ L

shall, on conviction by dourt-martial, be liable to suffer imprisonment for a
term which may extend fo three vears or such less punishment as is in this
Act mentioned. ' ‘ '

60. False evidence.—Ahy person subject to thiy Act who, having been . duly
sworn or affirmed before} any court-martial or other court competent under

this Act to administer an
false, and which he either
pe true, shali, on convicti
for a term which may exte

oath or affirmation, makes any statement which is
knows or believes to be false or does not believe to
bn by court-martial, be liable to suffer imprisonmel.nt
hd to seven years or such less punishment as is in this

Act mentioned.

61. Unlawiful detention|of pay.—Any officer, warrant officer or non-commis-
sicned officer who, having received the pay of a person subject to this Act
unlawfully detains or refuses to pay the same when due, shall, on conviction
hy ecurt-martial, be liable {to suffer imprisonment for a term which may extend
to ten years or such less gunishment as is in this Act mentioned.

.62, Offences in relation|{to aircraft and flying.—Any person subject to this
Act who commits any of the following offences, that is to say,—

(¢) wilfully or without reasonable excuse damages, destroys or loses
any aircraft or aircraftimaterial belonging to the Government; or

(b) is guilty of any}act or neglect likely to cause

such damage, des-
truction or loss; or ’

(c) without lawful| authority disposes of any aircraft or aircraft.
material belonging to the Government: or

(d) is guilty of any act or neglect in flying, or in the use of any aireraft,
or in relation to any airgraft or aircraft material, which causes or is likely
tu cause loss of life or hodily injury to any person; or

(¢) during a state

f war, wilfully and without proper occasion, or
negligently,” causes the

cquestration, by or under the aunthority of a

-.eutral State, or.the destriuction in a neutral State, of any aircraft belong-
ing to the Government; | e R o
L . B ‘»;
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shall,-on conviction: by: Taarual,
suffer n:nprlsonmenu for a term . rhi
punishment as is.in$his Act me.ntloned and,.In_ any other case, to suff

sonment for.a ermwhich may extend to five years or such less punisbment

as 18 in this Act mentioned.

63. Other offences relating to’ aucxaig; and flying. ———-Any person subject to
thls Act who commits any of the followmg offences, that is to say,—

{a) signs any certificate in re! atlon to an.aircraft or aircraft materialk
belongmg to the Government Wxthout ensuring the accuracy thereof or

(b) being the pilot of an aircraft belonging to the Government, ﬁles it
at 8 height less than such height as imay be specified by the Commander-
.in-Chief, except while taking off or landing, or in such other circumstances-
a8 may e specified by the Commangler-ln Chlef or

(c) being the pilot of an alrcrafb belonging to the Government, ﬁlBB it
so as to cause, or to be likely to cause unnecessary - annoysnce to any

. _person; |-

shall, on convictior by court-martial, bg liable to suffer 1mprlsonment for a

term which may extend to two years or Buch less punishment as is in this Act:
mentloned , i

64. Disobedlem,e of lawtul command of ca.ptam of aircraft.—Any person sub-

ject to this Act who, whatever his rank, (,ommxts any of the followmg oﬁences
that is o say,— : i

(a) while he is in an aireraft dlsolgeys auy lawiul command given by the-
) eaptain of thn aircraft, whether suchi captain is subject to this Act or not,
- a8 respects all matters relating to thé ﬁymg or handlmg of the ulrcraft or
~ affecting the safety thereof; or g ;

(b) being the captain of a ylider laircraft towed by another aircraft dls-'
obeys any lawful command given by the captain of the towing aireraft,
-whether ths latter is sub]ect to thxs§ Act or not, as respects all. ipatters
_aforesaid; .

i
%
E 3
fshall ‘on-convietion by court-martial, bei

liable to suffer imprisonment for a

" term’ which may exfend to fourteen years for such less pumshment as is in this

Act mentioned. - .- o E g
i

YO

-85, Violation of good order and .air force ‘disc¢ipline.—Any person qub1ec‘o “to-
thls Act who is guilty of any act or omlswo‘n which though not specified in this.
Act, is prejudicial to good order and air force discipline shall on conviction by
court-martial, be lable to suffer 1mpr1%cmn nt for a term which may extend to
geven years or such less pumshment as is in this Act mentioned.

66. Mlsceilazweous offences.—Any person \subject to this Act who commits.
any of the following offences, that is to sm\

(a) being in command at any post e on the march, and receiving a
complaint that any one under his comm“and has beaten or otherwise mal-
treated or oppressed any person,. or hasvhsturbed any fair or market, or
committed any riot-or trespass, fails to Have due reparation made to the
injured person or to report the case to thil proper authority; or:

(b) by defiling any place of worship, ¢r otherwise, intentionally insults.
the religion ar wounds the religious feelmg of any person; or

{¢) atternpts to commit’suicide; and in- “such’ attempt
towards the commission of such offence; or} Erideln e




AimForee

() béing “below tHgrank:of s
without proper authori A in--ors about ;camp ¢ L
; tabout or. when_‘gomg EE? or 1etmmnrr from any town or ba7ar carrying &
. = e \

or

(e) dlrectly or. mdugiectly accepts or obtams or agrees to accept or
""attemptb to obtain, for thimself.or for any other person, any gratification
as'a motive or reward for procuring the enrolment of any person, or leave-
of absence, promotion of any other advantege or mdulgence for any person

~in-the gervice; or :

() commits any offence against the proper*y or person of any inhabi--
tant of, or resident in, the countly in which he is serving;

shall on conv1ctlon by cour
term which may extend to se
mentloned

-marbial, be liable to suffer imprisonment for &
ven years or such less punishment as is in this Act

67. Attempt —Anv personi subject to this Act who attempts to commit any

of the offences specified in seetions 84 to 66 inclusive, and in such attempt
on conyiction by

does any act towards the cdmmission of the offence shall,

court-martial, where no exprdss provision is made by this Aet for the punish-.
ment -of such attemps, be. liaple,

_if the offence attempled to be committed is punishable with death, to-
suffer’ imprisonment for’ a%term which may extend to fourteen years or such.
less pumishment as is in this Act mentioned; and

if the offence attempted to be committed is punishable with |mp—1son-
meut, to suffer imprisonment for a’ term’ which may extend to one-half of*
the longest term providedifor that offen(,e or such less punishment as is in
this Ach mentioned :

68, Abetment of oﬁences that have been committed.—Any person eub]ect to-

this Act who abets the commis
B4 to 66 inclusive, shall, on com
mitted in consequence of the ak
At for 'the punishment of suc

ion of any of the offences specified in sections:
iction by court-martial, if the sct abetted is coms’
etment and no express provision is ruade by this.
h abetment, be liable to’ suffer the punishment

prov1ded for that offpnce or sue

h less punishment as is in shis At wmentioned.

69 Abetment of of‘en0°s DU
person gubject to this Act who
punishable with death uander se

msb.able with death and not commltted.——Any
abets the commission of any of the offences.
tions 84, 37 and sub-section (1) of section 38
shall, on conviction by court-raattial, if that offence be not committed in- conse-
quence of the ahbetment. and ng express provision is made by this Act for the
punishment of such abetment, E)e liable to suffer 1mpmsonment for a term

which mny extend to touttﬂen ye{ns or such less punishment as is in thlb Act
wentioned.

i

.70, Abetment of oﬁences puumghable with imprisonment and not committed.—
Any person subject to this Act Who abets the commission of any of the offen-
ces specified in sections 84 to 66 inclusive, and punishable with imprisoriment
shall, on ' conviction by court- mgrtial if that offence’ be not comumitted in
consequence of the abetment, and no express provision is made by thiz ' Act
for the punishment of such abetment, be liable to suffer imprisonment for a
terma which may extand to one half of the longest term provided {or that cffence
or such less .punishment as is in this Act mentioned.

(.

71. Civil oﬁences.—Sub]ect to tﬁe prov1s1ons of sectxon 72, any person sub]ect
to this"Act 'who at any place in or e ndia commits an eivil offence shalk
he deemed to be gmlty of an offene‘e against this Act and, if ‘charged therewith




d

under this section shall ‘bs-liableitohle tried: by a court-martial an

tion, be punishable as follows, ‘that is o say,— SRTIEY SR

(a) it the cffence is one which would be punishable under aay law in

force in India with death or with transportation, he shall be lisble to suffer

eny punishment, other than whipping, = assigned: for the .oifence, by the

aforesaid law and such less pur[_iishment as is in this Act mentioned; and

(b) in any other case, heishall be liable to suffer any punishment

other than whipping, assigned for the offence by any law in force in India,

or imprisonment for a term which may extend to seven years or such less
punishment as is in this Act nientioned. :

72. Civil offences not triable by Court-martial.—A person subject to this Act
who cominits an offence of murder against a person not subject. to military,.
naval or air force law, or of culpable homicide not amounting to murder against
such a person or of rape in relation to such a person, shall not be deemed to ba
guilty of an offence against this Act and shall not be tried by & court-martial,
unless he commits any of the sald offences— '

.on convie-

(a) while on active service; or
(b) at any place outside Iandia, or SN
~ (c) at 5 frontier post specified by the said Government by notification
in this behalf. : : o .
Explanation.—In this sectior apd in section 71, ‘‘India” does not - include
the State of Jammu and Kashmir, - : : ;

CHAPTER VII,

PUNISHMENTS

73. Punishments awardable by courts-martial.—Punishments may be iﬁﬂicted
in respect of offences committed By persons subject to this Act and convicted
by courts-martial according to thé scale following, that is to say,—

(o) death; '

(b) transportation for life jor for any period not less than seven years,

in respect of civil oflences; ‘

~ {c) imprisonment, either rigorous or simple, for any period not exceed-
ing fourteen years; :

!
(d) detention for a term élot exceeding two years in the oase of

airmen; ]
i
() cashierirg, in the case of officers;
(f) dismissal from service; |

(9) reduction to the ranks or to a lower rank or classilication, in the
case of warrant officers and non-commissioned officers:

Provided that a warrang ogﬁcer reduced to the ranks shall not be

required to serve in the ranks as an airman;

(h) forteiture of sgniprity oft rank, in the case of officers, warrans
officers and non-commissioned offjcers; and forfeiture of all or any part of
their service f.on the purpose of \promotion, in the case of any of them
whose promotion depends upon léngth of service; ’

(1) forfeiture of service for the purpose of increased pay, - i

. . , pe
any other prescribed purpose; PAy pension or

: (j) severe reprimar‘ld.or: reprimand, in the case of officers, warrant
. cfficers .and non-commissioned officérs: . : R




: anoce & period not:exceeding three
mitted onsactive service; i

(1) forfeiture in the ase of o per‘so_‘n” sentenced to cashiering or dismis-
sal from the service of #4ll arrears of pay and sllowances and other publio:
money due to him at th¢ time of such cashiering or dismissal,

(m) stbppage of payland allowances until any proved loss or damage
ocessioned by the offence| of which he is convicted is made good.

74. Alternative puniShments awardable by court-martial.—Subject to the
provisions of this Act, a court-martial may, on convicting a person 'Subject to
this Act of any of the offences specified in sections 84 to 70 inclugive, awax:d
either the particular punishmept with which the offence is stated in the said
gections to be punishable, or, ik lieu thereof, any one of the purishments lower
in the scale set out in section}73, regard being had to the nature and degree

—.

of the offence.

75. Combination of punishments.—A sentence of a court-martial may award
in addition to, or without any ope other punishment, the punishment specified

in clause (¢) or clause (f) of section 78 and any one or more of the punish-
ments specified in clauses (g) toi(m) of that section.
. 76. Oashiering of officers.—An officer shall be sentenced to be cashiered

before -he is awarded any of the
section 73.

77. Field punishment.—(1)

unishments specitied in clauses (a) to (¢) of

re any person subject to this Act and under

' the rank of warrant officer commnifis auny offence on active service, it shall be

lawful for a court-martial to award for that offence any such punishment ag is
prescribed as a field punishment.

(2) Field punishment shall be ¢f the character of personal restraint or of
hard labour but shall not be of a nafure to cause injury to life or limb and shall
not include flogging.

78. Position of fleld punishment in scale of punishments.—Field punishment
shall for the purpose of commutation be deemed to stand next below dismissal
in the scale of punishments specifiefl in section 73.

79. Result of certain punishments in the case of a warrant officer or a mon-

commissioned officer.—A warrant offi
by a court-martial to transportation,
or dismissal from the service shall b

cer or & non-commissioned officer sentenced
imprisonment, detention, field punishment
> deemed to be reduced to the ranks.

80. Retention in the ranks of a person convicled on active service.~—\When,

dismissal, or to transportation, impri
I 1

with dismissal or not, the prescribed

be retained to serve in the ranks

‘on active service, any enrolled persoh has been sentenced by a court-martial to

sonment or detention, whether combined
officer may direct that such person nay
and such service shall bhe reckoned as

part of his term of transportetion, irmpprisonment or detention, if any.

81. Punishmenis otherwise than by court-martial.—Punishments may also be

inflicted in respect of offences comu

out- the intervention of a court-marti

and 86.

82. Punishment of persons other
to the provisions of. sectio ‘

n 84, a commanding officer or such other officer as is,

1Y, “proceed” ‘a"gainz‘
71 13— L

itted by persons subject to this Act with-
nl and in the manner stated in sections 82

than officers and warrant officers.—Subjec

rnment, specified by the—Cermrrarmber-in
B 8 ‘person subject to this

P 2557
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eﬁence under thls Act and award ‘sue

» ent, pr_,cnbed one ar
more of the followmg pumshments, that is to say,

(a) detentlon up 1o, twenty e ght days ,

(b) confinemernit to the-campjup to fourteeh days;

" (c) extra guards or duties nq’r. exceeding three in number

(d) deprivation of acting rank;

(e) forfeiture of badge pay; o

(f) severe reprimand- ot 1eprlmand

{g) fine up to fourteen days’|pay in any ‘one’ month
(h) penal deductions under clause (g) of sectlon 92;

© {4) admonition ; : \ P

(j) any prescribed field pun thent up to twenty-eight' ‘ddys, in- the

s case- of a persown-on active service S L et -

83 Reqmrement oi sa.nctmn in certam caSes.~—(1) Subject to - he prov151ons
of sub-section (2). the punishments mentioned in section 82 shall not be inflicted
in respect of an offence under any of the sections 84, 85 and 36 when cormitted
on active service or under r.ny of the sections 37, 88, 40, 43(}‘) and’ (a) 48; 47,
52, 60, 62, 63, 64, 66{a), (b) and.(c) and 71 except with ‘the prévious sanctlon
in writing of an officer baving power jto convene a district court- martial.

(2"’The ‘€nifl - punishiments ‘may  ¥e awarded without Such santtion in” the
‘case” of any offence, other than ani offence under section: 34 or sectlon 71
‘corinitted by persons who  have not Heen enrolled as combatants St

i

84. Tdmit of punishments under ection 22 —~(1) An award of pumshvnent
under section 82 shall not include fidld punishment in addition to one or more

of 'the punishments specified in claus

2y In the ease of an award of tw
clavges (@), (b) and-(c) of the said s

¢s (a) and' (b) of that section. ,
b or more of the punishments specified in
section, the punishment specified in clause

{b) or ‘clanse (c) shall take eﬁect only at the end of the punishment specified
in clause (a).

{(4) When two or more ot' the pun&shmen‘ﬁs specified in the said clauses (a)
and (by are awarded to a person conjdintly, or when already undergoing one or
‘more of the said punishments, the whole extent of the punlshmentq shall not
exceed in the asgregate forty-two days.

(4) The punishments specified in tclauses (a), (b), (¢), (¢), (9) and {(j) of
section 82 shall not be awarded to gy person who is of the rank of non.
commissioned officer or was, at the time of committing the offence for which
he is punished, of such rank. \

{5' The punishment specified in cla’use (f) of the said section shall not be
awsrded to any person below the rank bf a non-commissioned officer.
L LT Chig g A S
85. "un'shmmts in addition to those specified in section 82.
rander-im-Chidlf mayv, with the consent og the Central Government, specxfy such
other punishments as may be awarded unkder section 82 in addition to or with-
out any of the punishments specified in! the said section, and the extent to
~which such other punishments may be awhrded.

86, Punishiment of officers and warrant officers.—An o{’ﬁcer

having powar
b (;nnve*ne a g*enera] court- martl'ﬂ or such

other oﬂicer as 1s thh the consent
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zsqua,dron leader

.....

ity, or n the case of any of them Whose promo-
) { h of service, forfeiture of service for the purpose
of promotxon fo a P i6d Tiot exceeding twélve months, but subject to the
: f]ghb of the accused prev Ous to the &ward to elect to ‘be tried by & court-
‘martlal b A :

|

(b) sivere reprlmand or reprlmand

{c) stoppage of pay %md sllowance  until any- pxoved loss or damage
occasionéd by theioffence of which he is convicted is:made good but- subject:
. to the rightof the. a.ocused1 specified in clause (a);

(d) forfeiture of ' pay
“months for-an -offenée un

[

C el neglect to- obev flying *opders or under sectlon 62 or section 63 s

nd allowances for a perlod not- exceedmg three
r clause (e) of section 42 in so-far as.it consists

87 Transmmsuon of proceeglngs.~—ln every case in. whxch pumshment has
been. awarded under. section 88, certified true copies of the proceedings shall

Be. forwardea in the prescrlbed
,to 8 superlor alr force authorlt

38.. Rewew of prOceedmgs—
“gppears to a superior air-force
~unjust or- excessive,-such auth
“and- make such other direetion
the case. TR

89. Supencr air force autho
“‘superior air force 1uthor1ty

{(a) In the case of pun
officer superior in comman

(b) in the case of puil

benh al (uovernmmt

.90, Collective fines.—(7) W
fng part of the equipment of a
eommanding such unit or det
court of inquiry, impose a col
- wommissioned officers and men
his judgment, should be held

{2) Such fine shall be assess

on whom it falls.

—If any punlshment awarded under

maiier, by ‘the officer awarding the pumshment A

- as deﬁned m sec,tlon 89

sectlou 86
authority as' defined in section 89. to be illegat, -~
rity may cancel, vary or remit the, punishment
as may be appLoprlate in the clrcumsmncne of

ity.—For the purposes of bGCth“{: 87 and 88, a
means—- - :

a

shments awarded by 2 commanding oﬁwer
| to such commandmg officer:

anv

ishments awarded by any other authmity, the

orsmmander-in-Chief or other officer specified by
i Chiof of flo A0 SGH ] e

henever anv *veapoﬂ or part of a weapon form-
unit or detachment is lost or stolen, the officer
hechment may, atter obtaining the report of a
ective fine upon the warrant officers, non-
of 'such unit, or upon so many of them as, in
responsible for such losg or theft.

cd as a percentage on the pay of the individuals

CHAPTER VIII

RENAL DEDUCTIONS

91. Deductions from pay anﬁ allowances of officers.—The

@eductions may be made from
say,—

following penal
the ray and allowances of an officer, that is to

(a) all pay snd a]lowances due to an ofﬁcer for éverv day he absents

. Mimselt without leave, unle;
B ki‘s eommandmg officer nnd

. A2 oAt

& o satisfactory explanation has been given to
Yhas been apptoved by the Central Governmem

199 1455 (fro- 767557




o.r" DY 1 ii‘" Ofﬁcér'

afterwar ds coﬁvmﬁéd by a 2ubss
exercising authomtv under sectlon 86

v (c) any sum requ1red to make good the pay of any person’ sub]ect to this.
- Act which he has unlawfu.ly! retained or unlawfully refused to pay;

(d) any sum required to- make good such compensation for any expenses,
loss, damage or destruction gceasioned by the commission of an ofience as
may be determined by the cqurt martial by whom he is convicted of such
offence, or by an officer exer?xbmg authority under section 86;

(¢) all pay and allowanges ordered by a court-martial or an officer
exercising authority under section 86 to be forfeited or stopped;

(f) any sum required to |pay a fine awarded by a criminal court or a
court-martial . exercising jurigdiction under section 71;

(9) any sum required tojmake good any loss, damage, or destruction
of public or service property which, after due investigation, appears to the
Central Government to have been occasioned by the wrongful act or negli-

gence on the part of the officer;
[e Coef |7

: (k) all pay and allowandes forfeited by order of the Central Govern-
ment if the officer is found by a court of inquiry constituted by the—Eem-
wmander-in.Chief in this behalf, to have deserted to the enemy, or -while
{M'} in enemy hands, to have served with, or under the orders of, the enemy or

‘n any manner to have aided the enemy, or to have ullowed himself to be
taken prisoner by the enemy jthrough want of due precaution or through
disobedience of orders or wilflul neglect of duty, or having been taken
prisoner by the enemy, to haye failed to rejoin hig service when it was
possible to do so;

(i) any sum required by order of the Central Government to be paid
for the maintenance of his wife or his legitimate or illegitimate child or
sowards the cost of any relief given by the said Government to the said
wife or child.

92, Deductions from pay and pllowances of airmen.—Subjest to the pro-
visions of section 95, the following jpenal deductions may be made from the pay
and allowances of an airman, that is to say,—

(a) all pay and allowancesifor every day of absence either on desertion
or without leave, or as a prisonér of wur, and for every day of trausportation
or imprisonment awarded by crlmmal court, or a court-martial, or of
detention, or field punishment| awarded by a court-martial or an officer
exermsmw authority under secfion 82;

(b) all pay and allowances for every day while he is in custoly on a
charge for an offence of which he|is afterwards convieted by a criminal court
or a court-martial, or on a chmfr\e ol absence without leave for which he is
afterwards awarded detention or‘ field pumshmenb by an officer exercusing
authority under section 82; \

(¢c) all pay and allowances for every day on which he is in hospital on
mrecount of sickness certified by theg medieal officer attending on him to have
been caused by an offence under this Act committed by him; ‘

(d) for every day on which he ig in hospital on account of sickmess certi-

-+ fied by the medical officer attending.on him to have been caused by his
- own misconducet or imprudence, such sum as may be spee. ‘fied by order of
~the Central, - (,.overnment or. by, such. ofhcer as aay be spec1ﬁed by, thas
Govermnent :




() all pay and allowances for every day I
‘ifrom: the enemyand -his:idisrissalfrom : the: serviee. in .consequence ol
1 gonduet when being taken}prisoner by, or while. in the hands of, the enemy;
(@) any sum required fo make good such compensation for any expenses,
- loss, damage or destructipn caused by him to the Qentra.,l'Gq_vqmment‘ or
" to any building or property as may be awarded by his cpmmandmg ufficer;

(hy any sum requirefl to pay a fine awarded by a criminal court, a
court-martial exercising jurisdiction under section 71, or an-officer exercising
authority under section 82 or section 90;

.. -{i) any sum required{by order of the Central Goyetnme!}t' or any pres-
cribed officer. to be paid for the maintenance of his wife or his leg.lt;lmatﬂ)or
illegitimate child or towartls the cost of any relief given by the said Govern-
ment to the said wife or child.

93. Computation of time lof absence or custody.—For the . purposes -af
slauses (a) and (b) of section 92— N A Lo
' (@) no person shall bd treated as’absent or in custody for = day unless

the shsence ‘or custody hak lasted. whether wholly in one day, or partly in
one day end partly in andther, for six consecutive hours or upwards;.

(b) any absence or custody for less than a day may be reckoned as
absence or custody for alday if such absence or custody prevented the
absentee from fulfilling any air force duty which was thereby thrown upon
some other person;

(¢) absence or custody! for twelve congecutive hours or npwards may be
reckoned as absence or custody for the whole of each day during any por-
tion of which the person._\éras absent or in custody;

(d) a period of absenﬁce, or imprisonment, which commences befora

and ends after, midnight may be reckoned as a 'day. = . '

AR

it

94, Pay and allowances during trial.—In the case of any person subject to
th's Act who is m custody oriunder suspension from duty on a charge for an
offence, the prescribedd officer inay direct that the whole or any part of the pay
and a’lowances of such person ishall be withheld, pending the result of his trial
on the churge against him, injorder to give effect to the provisions of clause
(b) of sections 91 and 92. )

95, Limit of certain deductions.—The total deductions from the pay and
allowances of a person made npder clauses (e) and (g) to (i) of section 92 shall
not, except where he is sentenced to dismissal, exceed in any one month one-half

of hiz pay and allowances for tligmt month.

98. Deduction Irom publicimoney due to a person.—Any sum authorised
by this Act to be deducted from the pay and allowances of any person may,
without prejudice to any other mode of recovering the same, be deducted from
any public money due to him other than a pension.

97. Pay and Allowances of prisoner of war during Inquiry into his conduct.—
Where the conduct of any person subject to this Act when being taken prisoner
by,or wh'la in° the hands of, the enemy, is to be inquired into under this Act
or-any other law, the ander-inChieffor afty officer authorised by him
mav order thae the whole or m]??’pm't of ‘the pay and allowances of such rerson

iy u,;b-;.;.:it-hhr_id' nding the {sul of such inauiry. =, ot e g Cae
8 a' ;vve& ¢ld. pending the r(?gSut of such'inquiry NAY A C{.,‘n,/a_f/ﬁ/éimy%#p
Skl kg gyt a9 tass (Form7.5755)
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98, Remlssxon of«
authemsed : by ithig A
91951, by such aut

,&

- 99, Provlsion for« dependants ot,pnsoner ot war: from remxtted deduetlons.
In the' case of ‘all persons subjecti to- this: Act,; being prxsouers of war, whose
pay and allowances have been forfelted under clause (h) of section 91 or clause:
(a) of section 92, but in respect 9: whom a remission has been made under
section 98, it shall be lawful for proper provision to be made by the prescribed
authorities out of such pay and allowances for any dependints of such persons,
and ‘any such remission shall in that case be deemed to apply only to the
balance thereafter remaining of. such pay and allowances.. ,

100, Provision for dependants oi prlsoner of war from hxs pay and allow-
ces.——It"shall " he lawful for proper ‘provision to be mude by the prescribed
¢ for any dependants ofiany person subject to' this Act, who is 8
prisoner of war ‘or ‘is missing, out’ of hig -pay and allowances. :

101. Period during which a person is deemed to be a pnsoner of war -—For
the purposes: of “sections 99 and": 100,:.a ‘person- shall be deemed. - to continue’ to
be a prisoner of war until the conclusion of any “inquiry into his conduct. such
8s is referred- to .in. section 97, ax}d if he is. ca»hlered or dismissed from the
service. in- consequence of such co duct, unt.ll the date of such cashxermc or
Fismissal. Cd f

-.;_.CITIAI',TER IX
' ARREST AND BROCEEDINGS BEFORE TRIAL

. 102; Custody of .offenders.—(1); .Any person: subject to this Act who is
charged  with an offence may be taken:inte air force custody. :

(2) Any such person may be ordered into air force custody by any superior
officer.-

(3) Any officer may order into air force custody any officer, though he may
be of & higher rank engaged in a. quarrel, affray or disorder.

103. Doty of comma.ndmg office in regard to detention.—(7) Tt shall be ‘the
duty of every commanding officer gto take care that a person under his com:
mand when charged with an offence is not detained in custody for more than
forty-eight hours “after the committhl of such person into custody is reported
to him, without the charge being investigated, unless: investieation within that
period seems to him to be imprncti};nhle with due regard to the public service.

(2) Every case of a person being detained in custody beyond a period of
forty-eight hours, and the reason théreof shall be reported by the commanding
oﬂ'ue1 to the air or other officer to wham application would be made to convene

a general or district court-martial for the trial of the persou charged.

{3) Tn reckoning the period of fovltv -eicht hours specified in sub-section (1),
Suna.lvs aud public holidazs shall beé excluded.

-(4) Subject ‘to the' provisions of\‘thlq Act, the Central Government may
make rules providing for the manner §n which and the permd for which any
person subjest to this Act may be taken into and detained in air force custodyy
pendmo the trial ‘by any- competent au honty for any oﬁ'ence committed by him.

;104 Interval between commlttal And court-martial.—In every ease whero
‘any such person as is mentioned in- qe%{tion 102 and as. is not on active service
remains.in such.custody .for.a longer period.than.eight days, without a court-

martlal tor his trial bezng ordered to,assemble, a specml report giving: reasons for
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the delay shall be made by - his: commandmg oﬁicer in the manner
plescrlbed and u similar report shall be forwarded every eight days until a court-
martial is assembled or su h person is released’ from cust.ody

105, Arrest by civil au‘thorltles —Whenever’ any person subject to this Act,
who 1s accused of any offence under this Act, is within the jurisdiction-of any
magistrate or police officer,: such magistrate or- police officer shall aid in the
apprehension and delivery to air force custody of such person upon receipt of
a written application to thab effect signed by hxs commandmﬂ officer.’

E

108. Capture of deserterS.—(I) Whenever any person subject to this Act
deserts, the commeanding officer of the unit or detachment to which he belongs,
shall glve written informatibn of the desertion to such civil suthorities as, in’
his” opinion, may be able to a{ﬁord assistance towards the capture of the deserter,
and such authorities shall thereupon take steps for the apprehension of the said
deserter in like manner as if] 'he were a person for whose apprehension a warrant
had béen issued by a magi trate, and shall” dehver the deserter, when appre-
hended, into air force custody.

(2) Any pohce ofﬁcer mfay .arrest without warrant any person reasonably
beheved to be subject to thid Act, and to be a deserter or to be travelling with-
out authority, and shall bring him without delay before the nearest magxstrabe,
to be dealt with according té law

107, Inquiry into absance thhout leave.—(l) When any person sub]nct to
this Act has been absent from his-duty without due authority for a period of
thirty days, a court of mqu&ry shall, as soon as pract.xcable, be assembled, and
such court shall, on oath or! affirmation administered in the prescribed manner,
inguire respecting the absen%e of the person, and the deficiency, if any, in the
property of the Government;entrusted to- his care, or in any ams. ammunition,
equipment, instruments, elo>‘thm0 or necessaries, and if satistied of the fact of
= such absence without due uthorlty or other sufficient cause, the court shall

. declare such absence and the period thereof, and the said deficiency, if any;
and the commanding officeriof the unit to which the person belougs shall enter
in the court- uurtlal book oﬁ the unit a record of declaration,

{2) 1f the person d(glared absent does not afterwards surrender or is not
appreheuded he shall, for the purposes of this Act, be deemed to be a deserter.

108. Provost-marshals -—(1) Provost-marshals may be appointed by {the-
Bommander-in-Llief, or by lany prescribed officer. }[ﬁfi C/\Mf 74 /4'/1_(&//

(%) The duties of a provost-marshal are to talxe charge of persons confined
for any ottence, to preserveigood order and discipline, and to prevent breaches
of the same by persons serving in, or attached to, the Air Force.

(3) A provost-marshal may at any time arrest and detain for trial any
person subject to this Act who commits, or is charged with, an offence, and
may also carry into effect dny pumshmeub to be intlicted in pursuance of the
gentence awarded by a court-murtial‘, or by an officer exercising authority under
section 82 but shall not inflict any punishment on his own authority:

Provided that no officer ghall be S0 arrested or detamed otherwise than on
the ordee of another officer. | . '

(4) For the purposes of sub-sections (2) and (3}, a provost. marshal shall be
fleemed: ‘to"inchide “a  provost-marshal ‘appointed under the “Army Act or the
Navy Acb and any per‘so‘ g 11y~-exerclsmg aut‘.horlty under hlm or on hls behalf

L A e o i L
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: 109, D;Jerent kinds of courts-martnal —Tor. the purposes of thb Act. there -
shall be three kmds of comts martxal that is to say. ’

(a) general courts-martial; * 4 [mw Z

(b) district coutts- martlal and _
(¢) summary general courts- martxax
110. ‘Power 1o  convene a general court-martial.—A

may be convened by the Central Government or the—! n
b any officer empowered in this behalf by warrant of the

general C

_ 111, Power to convene a dlstrict court-martial.—A  districh court-martiak |
may be convened by an officer having power to convene a general courhmartml,
or by any officer empowered in this' "behalt by warrant of any such officer.

112. Contents of warranis issued under sections 110 and 111.—A wanant ‘
issued under seéction 110 or section 111 may ‘contain such testrictions, reserva-
, tions or condxtxons as the officer 1ssu%mg it may think fit.

113, ‘Power to convene a summary general court-martial.—The iollowmg
authontles shall have the power to ‘convene s summary general court-martial,
namely:— i ‘.

1

{a) an officer empowere& m t’hls behalf by an “order of the - Centra}
Government or of th rebes ‘ CZ»/Q;,L A K%%

{by on active service, the oﬂicer commandmg the forces in the field, or
axny- otticer empowered by him m this behalf;

{c) an officer comm'muing %ny detached portion of the Air Force on
active service when, in his opinion, it is not practicable, with due regard
to discipline and the exigencies jof the service, that an ‘offence should be o
tried by a general court- martxali

)

114. Composition of general cou;t-‘martial.-—A general court-martial shal}
consist of not less than five officers, ieach of whom has held a commission for
not tess than three whole vears and of whom not less than four are of a rank nof
below that of flight-lieutenant. g

-~ 115. Composition of district count-martxal —A  distriet court-martial ghalk
eonsist of not less than three officers, §e.1(,h of whom has held a commission for
not less than two whole years. "§

116. Composition of summary general court-martial.—A summary genera.

court-martial shall eonsist of not less ‘than three officers.
l

117. Dissolution of court-martial. —( 1) Tf a court-martial after the com-
mencement of a trial is reduced below yhe minimum number of officers required
by this Act, it shall be dlssolved \

'E (D Tf on account. of the illness of the ]u'loe advocate or of the accnsed
before the finding, it is impossible to ¢ontinue the trial, a eourt-martial shall
be dissolved.

[

{3 The officer whe ccmven'ed @ court-martial nﬁiy dlssblire such com-'f-martml.
if it appears to him that. the exigencies of .the- service .or the necessities of
thscmhne render it impossible or inexpedient to cont;mue the said courb-msrtxal.

9‘“’03’”' EJ,MH%H:’A(- S“stf)“ B




0 (4) Whiers &' bourt-martialbis-dissoly

be' tried again. |

- 118, Powers of general and summary general courts-martial.—A general
‘or summary general court-fpartial shall have power to try any person subject to
this Act for any offéence puhishable ‘therein and ‘to' pass any sentence authorised
thereby. : E '

119, Powers of district dourt-martial.—A district court-martial shali have
power to try any person subject to this Act other than an officer or warrant’
offizer for any offence made gunishable therein, and to pass any sentence autho-
Fised by this Act. other than a sentence of death, transportation, or imprison-
Anent. for a term, exoe,edir;g,:t.éno_yeam. - . S . :

i . - . . .

. 120, Prohibition of second trial.—When any person subject to this Act has
been acquitted or convicted ¢f an offence by a court-martial or by a criminal
court,. or has been dealt with yuder section 82 or section 86, he shall not be liable
to Le tried again for the sameioffence by a court-martial or dealt with under the
said sections. : o

< 121, Period of limitation for trial.—(I) Except as provided by sub-section
£2), no trial by court-martial pf any. person-subject to this Act for any offence
‘shall be commenced after the ¢xpiration of a period of three years from the date
of such offence. . : . ‘

(2) The provisions of sub-seption (1) shall not apply to a trial for an offence of
desertion or fraudulent enrolinent or for ‘any -of the offences mentioned in
section 37. ‘ ST S ' o

< (3) In the computation of jthe' period of time mentioned in sub-seétion (D),
any time spent by such person as a prisoner of war, or in enemy territory, or
fn .evading arrest after the comimission of the offence, shall be excluded.:

(4) No ftrial for an offence if desertion, other than desertion on active service
or of fraudulent enrolment shhll be commenced if the person in gquestion, nof
being an officer has, subsequently to the commission of the offence, served
e¢ontinuously in an exemplary! manner for not less than three years with any
portion of the Air Force.

st

122, Liability of offender gmo ceases to be subject to Act.—(I) Where .an
-offence under this Act had beén committed by any person while subject to this
Act, and he has ceased to belso subject, he may be taken into and kept in air

force custody, and tried and jpunished for such offence as if he continued te
be so subject. .

() Except as provided by sub-sections (3) and (4), any such person shall no{
be tried for an offence, unless hig trial commences within six months after he
had ceased to be subject to this Act. '

(3) The provisions of sub-section (2) shall not apply to the trial of any such
person for an offence of desdrtion’ or fraudulent enrolment or for any of the
offences mentioned in sectior} 37.

(49 Nothing contained in sub-section (2) shall affect 'the jurisdiction of
@ civil court to try any offerce triable by such court as well as by a court-
martial, B : :

o (5. When a pers,o‘ﬁ- sm;b,je(ﬁ to- this  Act is sentenced by a court_-martial te
{eavgportation or: imprisonment, this Act shall apply to him during the term' of




Otﬂcl wise C‘..(\Sed to be sub]e ot to thls Act, and he ma/’y\be kept removed Ame
pnsoned and pumshed a8 if he contmuedrto be sub]ect to thls Act

- (6) When a person sub]ect to tl@xs Act is sentenced by a court-martml te
death, this Act shall apply to him txll the sentence is carried out.

123. Place of trial.—Any person: sub]ect to this Act who commits any
offence against it may be tried and pumshed for such offence in any place
whutever

124. Choice between criminal court and court-martial.—When a cnmmal
court and a court-martial have each jurisdiction in respect of an offence, i#
shall be Tn the discretion of,(bhe-—@émma—&dﬂdﬂrehfef the officer commanding
any group, wing or station in which the accused prisoner is serving or sich
other officer as may be prescribed to decide before which court the proceedings
shall be instituted, and, if that officer decides that they should be .instituted
before a court-martial, to direct that the accused person shall be dctalned. in
air force custody. ‘

125. Power of criminal court to requu'e delivery of offender.—(1) When a
eriminal coure having jurisdiction i of’ opinion that proceedings shail be insti-
tutoa befors itself in respect of any alleged offence, it may, by written rotice,
require the officer referred to in section 124 at his option, either to deliver over
the cffender to the nearest mavlsﬁrate to be proceeded against according to
law, or to postpone proceedings pendxng a reference to the Central Government,

(2) In every such case the said sofﬁcer shall either deliver over the offender
In complinnee with the requisition,;or shall forthwith refer the question as to
phe court before which the proceedings are to be instituted for the determina-
tion of the Central Government Wh;‘ose order upon such reference shall be final.

128, SucceSSwe trials by a cnmmal court and a court-martial. —(1) A per'
son convicted or acquitted by s court-martial may, with the previous sanction
of the Central Government, be tued again by a eriminal court for the same

offence, or on the same fa.cts, g

~{2) If a person sentenced by a %ourt-martlal under this Act or pumshed
nnder section 82 or section 86 is afterwards tried and convicted by o criniinal
court for the same offence, or on thHe sare facts, that court shall, in awarding
punishment have regard to the pum:.hment he may already have underaone
for ths said offence. - %

| CHA%TER X1

PROCEDURE (5F COURTS-MARTIAL

127, Presiding Officer.—At every g’eneral district or summary general coart»
martlal the senior- member shall be the presiding otlicer.

128, Judge Advocate.—Every general court-martial slmll and every dis-
¢rict or summary general court-martialimay, be attended by a judge advocate,
who sholl be either an officer belongmé to the department of the Chief Legal
Adviser or if no such officer is availdble, an oflicer approved by the Chief
Legal Adviser or uny of his deputies.

sourts-rartial, as soon as the court is wussembled, the names of the presiding
officer and mernbers shall be read over to\the accused, who shall thereupon be
asked whether he objects to being tried by anv .officer sitbing:on the court.

3, Sbs ﬂz,/_u a,;(AJ le ol 1955 (4rm7.000)

129. Challenges.—(1) At all trials bjigeneral, district or summary generdi
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(2)If “the sed: *obj‘ebtéz Zo 'éi‘n'y 'iSuéHi j"‘fi)'u‘ft-'ltje'r,:: ‘hig-objection, ~ahd also the
reply thereto-of ‘the’ officer objected to; shall be:heard- andﬂ'recorded,f.i’ and the
remaining officers of the courtz shall, in the absence of the: challenged officer,
decide on tho objection. !

- (8) If the objection is allowed by one-half or more of the votes of the officers
entitlel to vote, the objection shall be allowed, and the member objected to
shall retire. and bis vacancy may be filled in the prescribed manner by another
officar, subjeci, to the sume right of the accused to object.

~ {4) When no challenge is made, or when challenge has been made and dis-
“allowed, or the place of every officer successfully challenged has been filled by
another officer to whom no objection is made or allowed, the court shall pro-
“ceed with the trial. »

130. Oaths of member, judge advocate and witness.—(I1) An oath or affie-
mation in the prescribed m:‘i ner shall be administered to every member of

every court-martial ard to the judge advocate before the commencement of the
trial.

(2) Every person giving dvidence before a court-martial shall ba examined
after being duly sworn or affirmed in the prescribed form. -

(3) The provisions of subgsection (2) shall not apply where the witness is
a child under twelve years ;of age and the court-martial is of - opinion that

thcugh the witness underst%:nds the duty of speaking the truth, he does not
-understand the nature of anjoath or affirmation. :

- 131, Voting by membeés:—-( 1) Subject to the provisions of sub-sections
(2) and (3), every decision 0{f a court-martial shall be passed by an absoluta

majority of votes; and whete therz is an equality of votes on either the finding
“or the sentence, the decision shall be in favour of the accused. o

(2) No sentence of deaté shall be passed by a general court-martial V\'ithoht
the concurrence of at least{two-thirds of the members of the court. '

(3) No sentence of death shall be passed by a summary géueralb court-
martial without the concugrence of all the members.

(4) In matters other than a challenge or the finding or sentencs, ﬁfxe
presidig officer shall haveja casting vote. :

132. General ru’e as tg evidence.—The Indian Evidence Act, 1872 (I of
1872), shall, subject to jhe provisions of this Act, apply to all proceedings
before a court-martial. ’

133. Judicial notice.—A court-marfial'may take judicial: notice of any
qmatter within the general air force knowledge of the members.

134. Summoning witnegses.-— (1) The convening officer, the presiding officer of
a court-martial, the judge advocate or the commanding officer of the nccused
person, may, by surmmons under his hand, require the attendance, at a time and
place to be mentioned in{ the summons. of any person either to give evidence
or to produce any document or other thing.

(?) In the case of o witness amenable to air force authority, the summons
shall be sent to his commpanding officer, and such officer sha'l serve it upon him
accordingly.

(3) .Tn the case of any other witness, the summons shall be =ent to the
‘magistrate within whose jurisdiction he may be or reside, and snch macistrate
~shall give effect to the summons as if the witness were required in the court
of such magistrate. ' :




: pending the orders of any such

“eourse of a trial by court- mart

“{ion of a witness is necessary f

“in this behalf, shall proceed to

IS possessmn Ol‘%pOWG
. redgonable  precision. :

any:. par-:ticuhm:doct{lm:’ent or
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135, Documents exempted from production.—(7) Nothing in rection 134

Eviagence Act, 1872 (1 of 1873,

" ahu!l be deemed to affect the operation of sections 123 and 124 of the Indian

r 16 apply to uuny letter, postcard, telegram

"or cther dczument in the custody of the postal or telegraph authorities.

(2) If any document in sueh custody is, in the opinion of any distriet

. magistrate, chief presidency mggistrate, High Court or Court of

‘wantej for thie purpose of any

Session,
court-1marsial, such magistrate or  courb riay

require the postal or te]ecrraphgr authorltles, as the case may be, to deliver
such document to such person as such magistrate or court may direct.

(3) If any such document ig, in the opinion of any other magistrate or

“of any commissioner of police

“for any such purpose, he may"
the case may be, to cause searc

or distriet superintendent of police, wanted
require the postal or telegruph ‘authorities, us
h to be made for and to detain such document
district magistrate, chief presidency ragistrate

or High Court or Court of Session.

- 138,  Commissions for exam|

of such witness cannot be prog
inconvenience which, in the cire

(2) The Chief Leﬂa.l Adviser

nation of witnesses.—(I) Whenever, in the
al, it appears to the court that the examina-
¢ the ends: of iustice, and that the attendance
ured without an amount of delay, expense or
umstances of the case, would be unrearonable,

“guch court may address the Chief Legal Adviser in order that a commission to

o take the evidence of such witndss- may be issued.

may then, if he thinks necessary, issue a com-

mission to any district magistrate or magistrate of the rrst class, within the .
“local limits of whose ]unbdxctlor
'such witness.

such w1tness resides, to take the evidence .of

(3) The mavlstrate or office to whoin the commission is issued, or, if he

is tha district maclqbrate he or guch magistrate of the first class as he appoints

the place where the witness is or shall ‘summon

the witness before him and shall take down his evidence in the same manner,

‘corresponding law in force in a
{4) When the witness resi

the (.:ode of Criminal Procedure,

) law in forece in a Part B State

- and may for this purpose exerdise the same powers, as in trials of warrant-
“eases under the Code of Criminal Procedure, 1898 (Act V of 1898), or any

{Part B State.
es in a tribal area or in any place ontside

~Irdid, the commission may be is$ued in the manner specifiel in Chupter XL of

\1898 (Act V of 1898), or of any corresponding

() In this and the next sucgeeding section, the expression *‘Chief Legal

" Adviser”’

includes a Deputy Chle%: Legal Adviser.

137. Examination of a witness\on commission.—(1) The prosecutor and the
accused person in any cnse in which a commission is issued under section 138
may respectively forward any intgrrogatories in writing which the court may
;thmk relevant to the issue, and the magisirate v officer executing the com-
mission shall examine the witness tnon qnch interrogatories.

(2) The prosecutor and the

trate or officer by counsel or -exceptlin the case of an accused person in custody,

iin. person; ‘and may examine; .¢ross

be, the sald witness.

acc&ised person may appear before such magis-

eXamine ‘and re- e\annne, as the ‘case may




, ‘(3)"After & commission ¢ jgsue ectior ,35 hdk beern: du}y exeeted,
i shall be returnét; togeth !r/) with:the deposmon oi the mtness exammed there-
unaer to the (,h;ef Leaal 41dvnserf L oo :

¢ (4) On receipt of a coramission and deposmon retumed under sub-section
{3), the Chiet Legal Advys.er shall forward the same to the court at whose
iustance the commission was lssued or, if such court hns been d'ssolved, to any
-other court convened for the trial of the accused person; and the commission,
the return thereto and the deposition shall be open to inspection by the pro-
secutor and the accused pﬁrson and may, subject to all just exceptions, be
read in evidence in the cdse by either the prosecutor or the accused, and shall
form part of the proceedings of the court.

(5) In every case in which & commission is issued under section 136, the
Arial may be adjourned far a speeified time reusonably suficient for she esecu-
tion and return of the compmission.

138. Conviction of ofitnce not charged.—(1) A person charged before P
court-martial with deserijon may b~ -»und guilty of attempting to desert or
of being absent withous leave.

(2) A person chargedibefore & court-martial with attempting to desert may
be found guilty of beingj absent without leave.

. (8) A person chargedjbefore a court-martial with using criminal force may
be found guilty of assault. ' ' '

(4) A person charged! before a court- rartial Wlth using threatening Ianguage
‘may be found guilty" of usmfr insubordinate language.

(6) A person chargel before a court-martial with any one of the oﬁenoes
specified in clauses (a),{(b), (¢c) and (d) of section 52 may be found guilty
of any other of these oﬁgnces with which he might have been charged.

{6) A person ch'\roeh before ‘a court-martial with an.offence punishable
‘under section 71 may be found guilty of any other offence of which he might
have been found guilty gf the provisions of the Code of Criminal Procedure, 1898

- (Aect V of 1898), were ?pphcable

(7) A person charged before a court-martial with any offence under this Act
may, on failure of proof of an offence having been committed in circumstances
involving a more s:verg pun'shment, be found guty of the same offence as
having been committe _ in circumstances involving a less severe punishment.

(8) A person charaeg before a eourt-martial with any offence under this Act
aiay be found guilty of having attempted or abetted the commission of that
offence, a.though the ttempb or abetment is not separakely charged.

139. Presumption é.s to signatures.—In any proceeding under this Act, any
application, certificate, warrant, reply, or other documeut purporting to be
signed by an officer m the service of the Government shall, on production, be
presumed to have been duly signed by the person by whom ard in the character
in which it purports to have been signed, until the contrary is shown.

i S
140. Enrolment paper.—(I) Any enrolment paper purporung to be signed
by an enroit'ng of’ﬁcer shall, in proceedings under this Act, be e\idem‘e of tta
person errolled having given the answers to questions “hth he is therein re-
‘presented as having hlven

(92) The em‘olmen{: of such person may be prowd by the production of the
original or a cony .of his enrolment. paper purporting. to be certified to be a true
©opY b7 -the -officer- having the-custody .of the enrolment . paper.




i , [At
141, Presumption -as: to: certain.xdoc_um‘fe‘nts,;;:—:—r()l) A letter,. return wor other”
document - respecting:the:: service .of -any |person in,:.or: the. cashiering, - dis-
missal or dischurge of uny person from, any portion of the Air Force, or res--
pecting the circumstance of any person not having served in, or belonged to,
any portion of the Forces, if purporting to be signed by or on: behalf of the
Central (- vernment orfthe—Cotrmmnder-itrOhiof, or by any prescribed officer,
shall be evileuice of the facts stated in such letter, return or other document.

(2) An Army, Navy or A'r Force List oir Gazette purporting’to be published
by authority shall be evidence of the status snd rank of the officers or warrang
officers there'n mentioned, and of any appointment held by them and of the
unit or b.an~h of the services to which they Lelong.

(3) Where a record is made in any ser\giee book in pursuance of this Act oz
of any rules made thereunder or otherwise:in pursuance of ‘air force duty,- and
purports to be signed by the commuandinglofficer or by the officer whose duty

it is to muke such record, such record shall be evidence of the facts therein
stated. !

(4) A copy of any record in any servicé book purporting to be certified te

be a true copy by the officer haviug custody of such book shall be evidence of
such record. : :

(5) Where any person subject to thisi Act is being tried on a charge of
desertion or of absence without leave, and such person has surrendered himself
into the custody of any officer or other person subject to this Act, or any por-
$ion of the Air Force, or has been appreliended by such officer or person, a
certificata purporting to be signed by such officer, or by the commanding
officer of that portion of the Air Force, or by the commanding officer of the
unit, or detachment to which such person belongs, as the case may be, and
stating the fact, date and place of such surrender or apprehension, and the
manner in which he was dressed, shall be evidence of the matters so stated.

(6) Where any person subject to this Act is being tried on a charge of deser-
tion or of absence without leave, and such person has surrendered himself into
the custody of, or hus been apprehended by, a police officer not below the rank
of an officer in charge of a police stationy a certificate purporting to be signed
by such polize officer and stating the fact, date and place of such surrender or

apprehension and the maunner in which he was dressed shall be evidence of
the matters so stated. , o

(7) Any document purporting to be a report under the hand of any Chemi-
cal Examiner or Assistant Chemical Examiner to Government upon any matter
or thing duly submitted to himn for examination or analysis aud report may be
used a3 evidence in any proceeding underithis Act.

142. Reference by accused to Government officer.—(1) }f at any trial for
‘desertivn or absence without leave, overstaying leave or nct rejoining  when
warned for service, the person tried states in his defence any ‘sufficient or
reasonable excuse for his unauthorised absence, and refers in support thereof
to any officer in the service of the Gover%ment, or if it appears that any such
oflicer is likely to prove or disprove the said statement in the defence, the cour
shall address such officer and adjourn the i)roceedings until his reply is received.

(2) The written reply of any officer 50 referred to shall, if signed by him,

be received in evidence and have the same effect as if made on oath before the
court,

4 .
(3) If the court is dissolved before the teceipt of such reply, or if the courd
omits to comply with the provisions of thid section, the convening officer may,
at his discretion, annul the proceedings and order a fresh trial.

143, Evidence of ptevious convictions and general character.—(1) Whew
sny person subject to. ilis: Act has been cénvicted by :a.court-martial- of any




‘oﬂ‘ence “such - cotirt:
of any previous convxétlons of“such person,

oF »950}
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mértlal

38
nd ‘veceive and record: evidence
her by a-court-martial or by a

ingt 1to;

eriininal court, ‘or ‘any prevmus avward of pu*nshment under section 82 or sec-
ticn 86 and may furt,lﬁer inquire into and record the general character of such
person and such otherimattels as may be prescribed.

2) Evidence recelved

of entries in, or cert‘ﬁed extracts

records, and it shall not

4ried that evidence ag @o

ghall record a finding a

- accused shall forthwith

144, Lunacy of acc

eourt-martial, it appeﬂrg
unsoundness of mind in
the act alleged but was
the nature of the act or

sed.—

€

under this section may be either oral, or in the shape
from, court-martial books or other official
be necessary to give notice before trial to the person
his previous convmtxor\s or character will be received.

(1) Whenever, in the course of a frial by a
to the court that the person charged is by reason of
capa.ble of making hig defence, or that he committed

nowing that it was wrong or contrary to law, the courp

C?y reason of unsoundness of mind incapable of knowing

ordin vly

(2) Tho presiding offiber of the court shall forthwith report the case to the

confirming officer.

(3) The confirming offi
(2) may, if he does not
person fried by the samg

he ‘was charged.

{4) A confirming offi
under sub-section (2) sh
in the prescribed manner

Government.

(5) On receipt of a
may order the accused
able place of safe custod

145. Subsegquent fitn
person, having been fou
of making hig defence, i

cer to whomn the case is reported under sub_section
confirm the finding, take steps to have the accused
e or another court-martial for the offence with which

cer confirming a finding in any case so reported {o him
1l order the accused person to be kept in  custody
and shall report the case for the orderg of the Centrak

report under sub section (4) the Central Government
person to be detained in a lunatic asylum or other suit-
y .

¢ss of lunatic accused for trial.—Where any accused
1d by reason of unsoundness of mind to be incapable
: in custody or under detention under section 144, the

officer commdnd,ng 8 unit or detachment within the area of whose command

the accused is in custod
behalf may-—

(a) if such pers
the report of a med
(b) if such pers
144, on g certificate
is detained in a lun
any two or more of

his defence,
take steps to bave sucl
the offence witl. which
offence, by a criminal ¢

146. Transmission té
copy of every order ms

v or is detained, or any other officer prescribed. in this

n is in custody under sub-section (4) of section 144, on.
cal officer that he is capable of making his defence, or

on' is detained in a jail under sub-section (5) of section
of the Inspector-General of Prisons. and if such person
tic asylum under the said sub-section on a certificate of
the visitors of such asylum that he is capable of making

person tried by the same or another court-martial for
he was originally charged, or, if the offence is a cwd

burt.

Central Government of orders under section 145.—A

de by an officer under sectionn 145 for the trial of the
be sent to the Central Government.

147 Release of lun?
sub-section (4 of sectio)
gection—

(a) if such pers

‘report of a medlcal'

tic accused.—Where any person-is in custody under
144 or under detentlon under sub- sectlon (5) of thap

on ig in custody under the saxd sub- sectmn (4), on th&
officer, or : :




-« ficate from .any oi the aubhontxgs,‘ rentioned in clause (b) Qf :ctlon 145
- that, in the. judgment of ‘such {officer - or authority such .person may  be
released without danger of his domg injury to himself or to any other persom,

the Central Government may order tbat sueh persen’ be released, or detained in
sustody, or transferred to a pubhc lunatlc asylum if he has not already been
sent to such an asylum.

148. Dehvery of lunatic accused to relatives.—Where any relative or
friend of any person who is in custody under sub-section (4) of section 144 or
under detention under sub-section () of that section desires that he should be
delivered to his care and custody, the Central Government may upen applica-
tion by such- relative or friend and on his giving security to the satisfaction -
-of that Government that the person delivered shall be properly taken care of
and prevented {rom doing injury to himself or any other person, and be produced
“for the inspection of such officer, and at such times and places, as the Central
Gove& nment mfxy direct, order such ‘person to be delivered to such relative or
frien

. 149, Order for custody and dzsposa.l of property pending trial.—When any
ploperty regarding which any offence appears to have been committed, or
which appears to have been used tor the commission of any offence, is produced
‘before a courb-martial during a trial, the court may make such order as ib
thinks fit for the proper custody of such property pending the conclusion of
the trial, and if the property is subject to speedy or natural decay may, after
recordlng such evidence as it thmkfs necessary, order it to be sold or otherwise
disposed of. § :

. 150. Order for disposal of property regarding which ofience is committed.—
‘(1) After the conclusion of a trial before any court-martial, the court or the
officer conﬁrmmg the finding or sentence of such court-martial or any authority
superior to such officer, may make such order as it or he thinks fit for the dis-
posal by destruction, confiscat. on, idelivery to any person claiming to be
entitled to possession thereof, or otherwise of any property or document pro-
duced before the court-or in its custéady, or regarding which any offences appears
?ﬁhave been comm1tted or which ihas been us sed for the commission of any
ence - %

(2) Where any order has beenfma.de under sub-section (I) in respect of

property regarding which an offence jappears te have been committed, a copy of
such erder signed and certified by the authority making the same may, whether
the trial was held within India or not, be sent to a magistrate within whose
jurisdiction such property for the tifne being is situated, and such magistrate
shall thereupon cause the order to be carried into effect as if it were an order
passed by him under the prov1'=10ns%of the Code of Criminal Procedure, 1898
{Act 'V of 1898), or any cmrecpondmg law in force in a Part B State.

" ¢5) In this section the term ° ‘property’’ includes, in the case of property
regardlng which an offence appears to have been committed, not only such
property as has been originally in the possession or under the eontrol of any
‘person, but also any property ‘into or ifor which the same may have been con-
verted or exchanged, and anything ag,qulred by such conversion or «,xchdngs
Wwhether immediately or otherwise. », :

151. Powers of courts-maltial whenw certain offences are commitied by per-
sons not subiect to this Act.—Any tml‘ by a court-martial under the provisions
of this Act shall he deemed to be a ]udlcml proceeding within ‘the’ meaning of

" gections 193 and 228 of the Indian PenaliCode (Act XI.V of 1860), and the court.
-martial skall be deemed ito be 4 court within:the meaning. of géctions 480 and 482
of the Code of Criminal Procedure, 1898 (Act V of:1898).

o
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.-~ CONFIRMATION
. 3

- ann- REWISION

. 152, Finding and sentence mot vlid, unless confirmed.—No. _finding or
gentcuce of a general, district or sunimary general court-martial shall be valid

except so far as it may be confirmed

153. Power to confirm finding an
findings and sentences of general cou

as provided by this Act.

d sentence of general court-martjal.—The
Fts-martial may be confirmed by the Cen-

tral Government, or by any officer

empowered in this behalf by warrant of
the Central Government. '

154, Power to confirm finding and sentence of district court-martial.—The
tindings. and sentences of district counts-martia' may be confirmed by any officer
having power to convene & general ¢ourt-marbial or by any officer empowared
in this Lonalf by warrant of such officer. '

- 155. Limitation of powers of confirming authority.—A warrant issued under
section 158 or section 154 may contain] such restrictions, reservations or conditions
as the authority issuing it may thinl] fit. ‘

156. PoWer to confirm finding and sentence of summary general’ court-mar-
‘Hal.—The findings and sentences of summary general courts-martial may be

wrgrmed by the convening officer of if he so directs, by an authority superior
to him. ,

157, Power ot confirming authority to mitigate, remit or commute senten-
ces.—(1) Subject to such restrictigns, reservations or onditions as may be
contained in any warrant issued under section 153 or s:ction 154 and to the
provisions of sub-sections (2) and (3), a confirming authority may, when con-
firming the sentence of a court-martjal, mitigate or remit the punishment there-
by awarded, or commute that punishment for any puni:hment or punishments
lower in the scale laid dowa in sedtion 73.

{2y A sentence of transportationf shall not be commuted for a sentence of -

imprisonment or detent’on for a ternt exceeding the term of transportation award-
..ed by the court.

(3) A sentence of imprisonment;shall not be commuted for a sentence of
“ detention for a term exreeding the fern of imprisonment awarded by the court,
}

158, Confirming of findings and sentences on board a ship.—When any
person subject to this Act is tried Jand sentenced by a court-martial while on
board a ship, the finding and sentence so far as not confirmed and executed
on board the ship, may be confirmed and executed in like manner as if such
person had been tried at the port off disembarkation.

159. Revision of finding or sentence.—(1) Any finding or sentence of a
court-martial may be once revised by order of the confirming authority and on
guch revision, the court, if so dire%ted by the confirming authority, may take
sdditional evidence. { '

{2) The court, on revision, s'hagll consist of the same officers as were pre-
sent when the original decision wds passed, unless any of those officers are
unavoidably absent. ' ! '

13) Tn case of such Uhavoidabje' absence ‘the cause thereot shall be duly
cortified in the proceedings, and thé court shall proceed with the revision, pro-
vided’ that, it a."genéi'alfqoﬁft-martﬁal‘, it still consists of five officers, or, if 8

suromary general or- district ’c‘diifﬁ-x’%i‘ar’ci‘il. of thres “officets.

|




88

160, Alteration of “finding - ‘or " Sen _ certain _cases. ——(1 } wWhere
& finding of guilty by & court- artial, which has been confirmed,
is found for - any reason to: be’ m%vahd ‘ot “cannot be supported by the
-evidence, the authority which wou'd have had power under section 177 to com-
mute’ the ‘punishment " awérded ‘by the sentence, if the-finding had been wvalid,
may  substitute- a ‘new finding and pass a sentence for thé offence speclﬁed or
involved in such finding: i

Provided - that no ‘such- substl’cutlon7 shall .be . made unless such finding could
have been validly made by the court-martial on the charge and unless it appears
that the court-martial must have been satisfied of the facts estabhshmg the
offence. :

(2) Where a sentence passed by a court martial whlch has been confirmed
not being a’ sentence passed in pursdance of a new finding substituted urder
gub-section (1), is' found for any reasen to be invalid, the authorlty referred - to
i sub:seetion’ (1) may pass a valid sentence ' : o o

(3) The punishment awarded by 5 sentence passed under sub-sect.mn (1) or
gub-cection (2) shall not be higher-in the scale of punishments than, or in excess
-of,. the pun1sh1nent awarded by, the sentence for whlch a new sentence is substl
tuted under this section. ; :

(4) Any finding substituted, or any sentence passed under this section
sha*l for the purposes of this Act and the rules made theréunder have effect as
‘tf it were a hnd ng or sentence as the case may be, of a court-martial. -

161 Remedy agamst order, ﬁndmﬂr or sentence of court-martxal —(1) Any
person subject to this Act who cons1dcrs himself aggrieved by any order passed
by a court-martial may present a petltlon to the officer or authority émpowered
to confirm any finding or sent.enceg of such court-martial, and the confirming
authority may take such steps as may be considered necessary to satisfy itsell
as to the correctress, legality or propriety of the order passed or as to the
r'egularity of any proceeding to which the order relates.

(2) Any person subject to thisAct who considers himself aggrieved by
- o finding or sentence of a court-martial which has been confirmed, may present
a‘ petition to the Central Government, ¥ or ang pres-
cribed officer superior in command to the one who confirmed such finding ot

seintence, and the Central Government, Hw-@mnm‘m&erwm»@h&e-f(ox other officer,

as the case may be, may pass such order thereon as it or he thinks fit.

e CILCAfot oy An ST 7

162, Annul'ment of proceedings.—The Central Government,Athe~Comrrarder.

4r-Ghted or any prescribed officer may annul the proceedings of any court-martial
on the ground that they are illegal or uujust.

CHAPTER XITI
ExE'cu'rlon oF SENTENCES

. 163. Form of sentence of death.——In awarding a sentence of death, =
courf-martial shall, in its discretion, direct that the offender shall suffer death
by being hanged by the necl until he be deal, or shal suffer death by being
shot to death ’

184. Commencement of sentence of transportat'on or 1mpnsonment.-
Whenever auny. person is sentenced byL a court-murtial under this Act to trans.
portation, imprisonment or detention ‘the term of his sentence shall, whether
it has_been revised or .not, be reckoned to commence on the day on which t;he
original proceedmcs were s1gned by the presxdmg oEE\c,_f._ B

g Sl ’(’7 49~044ct/c,0;( /‘i!((’/ww?s n)
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henever-‘any:‘sentence of

any sentence ‘of - death  be

irimutéed commandmc r-“ofﬁ(,er of “the person under

ntence or such othei Hicer al% may be p:escnbed ‘ghall forward. a warrant in

é prescribed * form to the ‘offic e\r in' charge of the civil - prison in which such
a

person’ is to be- conﬁned and shall arrange for. his:despatch to such prison with
the warrant. - ot TN TR REREE i

166. Execution of sentence o\ imprisonment.—(1) Whenever any sentence
of 1mpr1sonment is passed under this Act or whenever any sentence of death or.
transportation is commuted to imprisonment, the confirming officer or such
other officer as ' may be prescribed, shall, save as otherwise p:'ov1ded in. sub-;

sections - (3) and (4)," direct either that the sentence shall be carried out by
¢onfinement in & military or air force prlson or that. 1t shall be carrxe:l out. by:
conhfinement in'a' civil prison. - i :

(?) When a direction has been made under sub sechon (1) the commandmg
officer of the person under sentence or such other officer as may be prescribed
ghall forward a warrant in' the pré¢seribed formi:to:the officer-in charge of the

prison in which:such person is to
$o' such- prison w1th the warrant.

(8) In the case ‘of a sentence

conﬁned and shall arrange for his. despatch

f xmpmsonment for a’ per od not éxceeding

three months, the wflicers referred| to in sub- section (1) may direct that the

gentence shall be carried out by’

Eonfinemient - in - air * foree custody mstead of

iil a‘_civil or military or air force’ grison.

- (4) On. active service, @ senterce of 1mpr1sonment may be camed out by
confmement in such place as the. officer commandmg the forces in the field may

irnm time to time appoint. -

167, Temporary custody of oﬁsender.—Where a sentence of
tion or imprisonment is direeted tg
may be kept in military or air force

time as, it is possible to send him.

168, Execution of sentence of
in- the opinion. of an air or other
portion of a sentence of imprisont

transporta-.
be undergone in a civil prison, the offender
custody or in any other fit place, till such
0 a civil prlson

imprisonment in spec*a.l cases. —Whenever, -
bficer commanding a group, any sentence or
tent cannot for specinl reasons, conveniently

be carried out in a 1nilitary or nir force prison or in air force custody in accord-
ance with the provisions of section 166 such officer may direet that such
senfence or portion of sentence shall be carried out by cornfinement in any eivil
prison or other fit place.

169, Conveyance of prisoner from place to place.—A person under sentence
of transportation or imprisonment! may, during his conveyance from place to
place, or when on board sh'p, a‘reraft, or othermse be subjected to such restraint
as is necessary for his safe conduct and removal.

170. Execution of sentence of detention'.—Whenever any sentence of deten-

tion is passed under this Act, or
tisn or imprisonment is commute
out bv detaining the offender in.

whenever any sentence of death, transporta-
1 to detention, the sentence shall be carried
anv military or-air force detention barracks,

detention cells or other military ar air feree custody: and when ithe sentence
is to be carred out by detention in any military or air force detention barracks,
the commandine’ officer of the person urider ¢éntence or sach ‘ather officer as
may be: preﬁcﬂbed ‘shsll forward ajwarrant in the. preseribed form to the ofﬁcer
in charge of thn’ detention barracks in which the person under sentence is to

be ‘detained. ~and shia'l: forward ‘the : -person under’ sentence to such detentlon '
barracks with the warrant. |




if'duly muide u:
erant under wl

; & warrant in
accordance with - such or del shall be. forwarded by the offi _m‘akmg the order,
or his staff otlicer, or such other persom as may be p!'e:sul'lbed to ‘the officer in
charge of the prison or delention barracks in which such person is conﬁned '

172. Execution of sentence of fine. -—~\Mhen 3 sentence of fine. is imposed by
a court-martial under section 71. whether the trial was held within India or
not, a copy of such sentence, signed and icertitied by the confirming officer may,
be sent to any magistrate in India, and such magistrate shall thereupon cause
the fine to be reecovered in accordance wnh the provisions of : the Code of
Criminal Procedure, 1898 (Aet V of 1898), or -any corresponding law in force
in a Part B State, for the levy of fines as if it were a sentence of {fine
lmposed by such magistrate. i P

'173. Establishment and regulation of air force prisons.—The Central Gow-
érnment may set apart any buxl&mg or jpart of a building, or any place under
its control, as an air force prison or defention barracks for the confinement of
persous sentenced to nnpnsonment or detenhon under this Act,

174. Intormahty or error. in the ordxer Or warrants.—-Whenever & person is
sentenced to transpoztauou, unwxsonméut or detention under this Act, and is
undergoing ‘the sentence in any place or manner in which he might be conﬁnec}
under a lawful order or warrant in pufsuance of this Aect, the eonfinement of
such person shall not be deemed to be allegal cnly by reason of any informality
or error in or as respects the order, wartant or other document, or the authority
by which, or in pursuance whereof such person was brought into or is confined
in any such place, and any such order, warrant or document may be amended
accordingly. ‘

§

175. Power to make rules in respect of prisons and prisoners.—The Centra.}

‘Government may make rules prov. dmo‘—

(a) for the government, manacrgement and regulation of air force
prisons and detention barracks;

(b) for the appointment, remc{val and powers of inspectors, visitors,
governors and officers thereof;

(¢) for the labour of prlsonelis undergoing confinement therein, and
for enabling such prisoners or persops to earn by special industry and good
conduct, a remission of a portion oi their sentence;

(d) for the safe custody of such prisoners or persons and the main-
terance of discipline among them land the punishment, by personal cor- -
rection, restraint or otherwise, of offences commifted by them;

{e) for the application to air «force prisons ¢r detention barracks of
any of the provisions of the Irisony Act, 1894 (IX of 1894), relating to
the duties of officers of prisons andx the punishment of persons not being
prisoners;

(f) for the admission into any prison, at proper times and subject te
proper restrictions, of persons with v%hom pmsoners may desire to .com-,
municate, and for the consultation by prisoners under trial . with their
legal advisers. without the presence a§ far as possxble of any thnd party
withim hearing distance. . : -




al pumshment —
» 1shment to
se ere tha,n it

be inflicted  for -a a,ny ‘otfen '
is under any law for the fim

CHAPTER XIV. B

PARDONS REMIssIONs AND SUSPENSIOVS

177, Pardon and rem1ssmn —When any person subject.to.this. Act has been
convicted- by a court- ma,rtlal of any offence, the Central Government,,

Gormrmemder-invShief, an alr or other officer commanding a group of, or -the .
prescribed officer, may—

(a) either with or. without conditions’ which the person sentenced
accepts, pardon the person or remit the whole of any part of the punlsh
~ ment awarded; or
(&) mitigate the pumshment awarded; or”

(¢) commute such: punishment for any less punlshmen’o or punish-
ments mentioned in this Act:

Provided that a sentence of transportation shall not be commuted for

a sentence of imprisonment for a term exceedmg the term of transportation

" ‘awarded by the court; and'a sentence of imprisonment shall not be

commuted for a sentence of de’oentlon for E:! te1m exceedlng the term of
1mpr1sonment so awarded

(d) e¢ither with : or Wlthout condltlons Whlch ‘the person seutencef‘!
accepts release the person on parcle. .

178. Cancellation of condltlonal pardon, release on parole or remission. (1)
If any condition on which a person has been pa.rdoned or released on parole or
a punishment has been iremitted 1s, in the opinion of the authorlty which
granted the pardon, release or remission, not- fulfilled, such authority may
cancel the pardon, release or remission, and: thereupon.the sentence of. the

_court shall be carried into effect as if such pardon, release or remigsion had
nel, been granted. !

(%) A person whose ; entence of transportatlon, imprisonment or de’uen-
tion is carried into effecé under the provisions of sub-section (I) shall undergo
only the unexpired portign of his sentence.

179. Reduction of warrant officer or non—comm1ssmned officer.—When un-
der the provisions of secklon 79 a warrant officer or a noi-commissioned officer
is.deemed to be reduced to the ranks, such reduction shall, for the purpose
of sectlon 177 be treated’ as a punishment awarded by a sentence cf a court.

martial. : _ _k[’&._w 4%: wfﬁ%]\

180. Suspension of sentence of tra.nsporta.tmn imprisonment or deten.-
~tion.—(1) Where a persen subject to this Act is sentenced by u court-martiy
_to transportation, imprisonment or detention, the Central Governmerit,
Gommenderir-Ghief, or |any officer empowered to convene a general or a
summary general court-martial may suspend the sentence whether or not the
.offender has already beer committed to prison or to air force custody.

" (@) The authority or dfficer specified in sub-section (I) may in the case of
"dn offender so sentenced direct that, until the orders of such authorlty or

“nfficer have been obtainedl, the offender shall not be.committed to prison or to
air force custody.

(3) The. powers: conferted by sub-section (I) and.(2) . may be exermsed in
the case of any such senténce which has been:confirmed reduced or comimuted.

k gta Y% AR oM 1o l%fC%W‘“?f i




o 181, Orders pe_dmg suspe 5

mg any sentence referred’ ot ‘that the- oﬁendel be - not-
committed to prlson ‘or to air forcg custody until the orders of the authonty
or officer specified iu section 180 Have been obtained.

182. Release on suspension.—Where a sentence is suspended under section
180, the offender shall forthwith be released from custody.

183, Computation of period of suspension.—Any period during which the
sentence is under suspension shalll be reckoned as part of the term of such
sentence. i '

184. Order after suspension. —The authority or officer specified in section
180 may, at any time while a sen‘hence is suspended, order—

(@) that the offender be commltted to undergo the unexpired porlicr
of the sentence. or !

(b) that the sentence -be%emitted

185. Reconsideration of case a;ter suspension.— (1) Where a sentence has
been suspended, the case may at any time, and shall, at intervals of not
more than four months, be reconSIdered by the authority or officer specified in
section 180, or by any air or other; officer not below the rank of squadron leader
duly authonsed by the authority or officer ‘specified in section 180.

(2) Wnere on such reconmdeﬁa.tlon by the officer so authorised it appears
to him that the conduct of the joffender since his conviction has been such
as to justify a remission of thejsentence, he shall refer the matter to the
' author1t§ or officer specified in seption 180.

186. l'fesh sentence after suspension —Where an offender, while a sentence
on him is suspended under this Act, is sentenced for any other offence, then—

(a¢) if the further sentence is also suspended under this Act, the two
sentences shall run concurrently;

(b) if the further sentehice is for a period of three months or more
and 33 not suspended under this Act, the offender shail alsc be comurnitted
‘to prison or air force custody for the unexpired portion of the previous
sentence, but both sentences shall run concurrentiy; and

(¢) if the further sentence is for a period of less than three months
and is not suspended under this Aect, the offender shall be so committed on
that sentence only, and thejprevious sentence shall, subject to any order
which may be passed underisection 184 or section 185, continue to be
suspended.

187. Scope of power of suspension.—The powers conferred by sectiong 180
and 184 shall be in addition to and not in derogationr of, the power of mltIga—
sion, remission and commutamon

188. Effect of suspension and remission on dismissal.—(1) Where in addition
to any other sentence the punishmient of dismissal has been awarded by a court-
martial, and such other sentence)is suspended under section 180, then, such
dismissal shall not take effect un{;ﬂ 80 ordered: by the authority or oﬂicer spe-

mﬁed in section 180. ‘,

(2). If such other sen_tence is ren
dismissal shall also be remitted.

itted’ under s?_c'tioh 184, the punishment of
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189. Power to ma.ke rules. (1) The Central Government may make 'vules
for the purpose of earrying into|effect ‘the provrslons of this Ac’o

. (8) Without prejudice to the generahty of the power conferred by sub-
section (1), the rules made thereunder may provide for—

‘(@) the removal, retlrement releage or discharge from. the service of

. persons subject to thls Act

(b) the amount and incjdence of fines to be imposed under secﬁo’n 90;

(c) t}:re specification of the punishment which may be awarded ag field
punishments under sections 77 and 82; '

(d) the assembly and procedure of courts of inquiry, the recording of
summaries of evidence andithe administration of oaths or affirmations by
such courts;

(e) the convéning and lconstituting of courts-martial and the appoint-
ment of prosecutors at triald by courts-martial;

(f) the adjournment, di >s01ut1on and sitting of courts-martial;

(9) the procedure to be observed in trials by courts-martial and the
appearance of legal practitioners thereat;

(h) the conﬁrmatron, rdvision and annulment of, and petitions against,
the findings and sentences ¢f courts-martial;

(i) the carrying into effect of sentences or courts-martial;

(7) the forms of ordersi to be made under the provisions of this Act
relating to courts-martial, ’eransportatron imprisonment and detention;

(k) the constitution of d.Ut-hOl’]tlE‘-S to decide for what persons, to what
amounts and in what manner, provision should be made for dependants
under section 100 and the idue carrying out of such decisions;

{l) the relative rank off the officers, junior commissioned officers
 warrant officers, petty officérs and non-commissioned officers of the regular
Army, Navy and Air Forcé when acting together;

(m) any other matter directed by this Act to be prescribed.

190. Power to make regulatlens —The Central Government may make regu-

lations for all or any of the puéposes of thls Act other than those specified in
gection 189.

191. Publication of rules anc{ regulatio—s in Gazeite.—All rules and regula-
tions made under this Act shall be published in the Official Gazette and, on
such publication, shall have effect as if enacted in this Act.

ﬁ Foree Act, 1932 (XTV of 19382), with the ex-

cep’mon of sectrons 126 to 128L thereof, is hereby repealed




193. Deﬁmtlon of‘ it
means a person .of zion- -Indian-d

_g(z' In this; chapter'

Alr Forces and serving in' the Air Force. |

@) The ‘éxpression”

a British officer.

““&uperior officer’

“Brxtlsh eﬂicer

oldlng 8, commlsswn. in. Hig. Majesty’s
H

i

n ﬁhis"‘Act' ;-sha-l_‘l': ‘be - d’eemed fo in’élude

194, Powers of ‘British officer.—A British officer shall have all the powers
ccrferred by this Act on an officer of correésponding rank or holding a correspond-

mg appomtment
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